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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHA&I BENCH.
Original Application No. 314 of 20071,
Date of Order : This the 27th Day of March, 2002,
THE HON'ELE MR JUSTICE D.N,CHOWDHURY, VICE CHATRMAN,
THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

Sri D.N.Pegoo

S/0 Sri L.K.Pegoo _

Regional Director, Gr."B"

Employees State Insurance. Corporation

N.E.Region, Guwahati-781021. « « o« Applicant.

By Advocate Mr.M.Chanda, Mr.H.Dutta, Mrs.N.D.Goswami
& Mr.G.N.Chakraborty.

- Versus -

1. The Union of India
Represented by the Secretary to the
Government of India, Ministry of Labour
New Delhi.

2. The Director General
Employees' State Insurance Corporation
Panchadeep Bhawan, Kotla Road
New Delhi - 110 002.

3. Shri R.K.Mehta
Director, P & D (Adhoc)
Employees' State Insurance Corporation
New Delhi.

4. Smt. S.Thomas _
Director, Finance (Adhoc)
Employees State Insurance Corporation
New Delhi.

5. Shri Jose Cherian
Regional Director (Adhoc)
E.S.I. Corporation
Regional Office
Kerala.

6. Shri T.K.Bhattacharjee
Regional Director (Adhoc)
E.S.I.Corporation
Regional Office
Kolkata.

Contd..?2
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7. Union Public Service Commission
Represented by its Chairman

Dholpur House
Shahjahan Road
New Delhi. . « « Respondents.
By Mr.B.C.Pathak, learned Addl.C.G.S.C.
ORDER

CHOWDHURY J.(V.C.):

The issue relates to promotion to the post
of Regional Director Group "A"/Director in thé following
circumstances :

1. The applicantl is a person bélonging to
Scheduled Tribe as eﬂvisaged in the Article 242 »f the
Constitution. He joined the department of FEmployees
State Insurance Corporation on 17.5.78 and was promoted
to the post of Joint Director/Regional Director Gr."B"
iﬁ the pay scale of #.3000-4500/~ w.e.f.1.8.91. The
respondents authority promoted some of the Joint
director/Regional Directors Gr."B" to the rank of
Regional Director Gr."A"/Director in the pay scale of
ks.12,000-16,500/- including the respondent Nos.3, 4, 5 &
6.-According to the applicant, since he was senior to
the aforesaid respondents and more SO, in view of the
fact that he was a Scheduled Tribe, he was entitled for
employees

the benefit conferred on such class of/in the matter of

also !

promotion,/. The respondents while promoting the
N

respondent Nos.3 to 7 overlooked the genuine claim of

the applicant in the ﬁatter of promotion.  Hence this

application assailing the legitimacy of the action of

the respondents and for witholding the promotion the

Contd..2
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the respondent Nos.3 to 7.
2. _ The réspondents have filed written

statement. It was stated_ih the written statement that
earlier promotion »f the respondents ‘was made on adhoc
basis. It was also mentioned sequal to the decision
rendered by the Hon'ble Supreme Court in the case of
Shri S.Vinod Kumar -vs- Uniqn of India JT 1996 (8)
SC.643i the »DOPT issued instructions dated 22.7.97
prohibiting any relaxation in standards in favour of,
candidétes belonging to SC/ST whilé considering for
promotion to the higher posts. Accordingly, when the
Screening Committee held on 19.7.2000 cénsidéred the
officers for promotion to the' cadre of thé Regional
Director Grade "A"/Director (8&.12,000-325-16500/-) the
bench mark 'of "Very Good" was enforced to all the
officers under consideration. The case of the applicant -
was not considered for promotion as the Screening

Committee grade him as "Average" which was much below

- the bench mark level of "Very Good". The respondents,

however, stated that the relaxation in the matter of
promotion to SC/ST officials that was ékistedrprior to
22.7.97 was restored vide DOPT instruction dated
3.10.2000. As per the said.relaxation, the benefit of
relaxation in bench mark was available only to those
SC/ST officials who were senior enough in the zone of
consideration to be within the number of vacancies for

which the DPC was held. Subsequently a DPC was held in

Contd. .4
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the UPSC on 21.6.2001 for consideration for promotion to
5 vacancies in the grade of Regional Director
Gr."A"/Director, the applicant was not within first 5
officers in the zone of consideration and as such not
eligible for benefit of relaxation in bench mark as per
DOPT instruction dated 3.10.2000,

3. We have heard Mr.M.Chanda, learned cousel
for the applicant and also 'Mr.B.C.Pathak, learned
Addl.C.G.S.C. for the respondents. The policy decision
issued by the office memo dated 2257.97de&nmhﬁng the
provision of the relaxation in the matter of promotion
is reviewed consequent to Constitution (Eighty Second
Amendment) Act, 2000. The Proviso to Article 335 was
added. Consequently the .authority issued office memo
dated 3.10.2000 restoring the relaxation and concession

in the matter of promotion. The full text of the said

memo is reproduced below :
The undersigned is directed to refer

to Department of Personnel & Training's

OM No.36012/23/96-Estt.(Res) dated 22nd

July, 1997 vide which various
instructions of the Government providing
for lower qualifying marks/lesser

standards of evaluation in matters of
promotion for candidates belonging to
the Scheduled Castes and Scheduled
Tribes had been withdrawn, on the basis
of the Supreme Court's judgement in the
case of S.Vinod Kumar Vs. TUnion of

India.

2. The undersigned is further directed

i to say that the matter has been
{ ’ reviewed, consequent to which the

following proviso to Article 335 has
been incorporated in the Constitution by
the Constitution (Eighty Second
Amendment) Act, 2000, ‘

Contd.=s
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"Provided that nothing in this Article
shall prevent in making of any provision

in favour of the members of the
Scheduled Castes and Scheduled Tribhes
for relaxation in qualifying marks in
any examination or lowering the
standards of evaluation, for reservation
in matters of promotion to any class or
classes of services or posts in
connection with the affairs of the Union
of of a State."

3. In pursuance of the eﬁabling proviso of
Article 335 of the Constitution, it has now

been decided to restore with immediate
effect the relaxations/concessions in
matters promotion for candidates bhelonging
to SCs/STs by way of 1lower qualifying-
marks, lesser standards of evaluation that
existed prior to 22.7.97 and as contained
in the instructions issued by the
Department of Personnel and Training from
time to time including oM No.
8/12/69-Estt.(SCT) dated 23.12.197n,
No.36021/10/76-Estt.(SCT) dated 21.1.1977
and para 6.3.2 of the DPC guidelines
contained in Department of Personnel and
Training's OM No.22011/5/8A-Estt.(D) dated
10.4.1989. In other words, the effect of
these instructions would bhe that the
Department of Personnel and Training's OM
No.3A012/23/96-Estt.(Res) dated 22nd July,
1997 becomes inoperative from the date of
issue of this OM.

4, These orders shall take effect in
respect of selections to be made on or

after the date of issue of this OM and

selections finalised earlier shall not bhe

disturbed."
4, Consequent of the Constitution = (Fighty
Second Amendment)’ Act, 2000 the entire position was
reviewed by the Government vide communication No.
20011/1/2001-Estt.(D) dated 21.1.20n02, whereby the
Government decided to negate the effects of the DOPT OM
dated 30.1.1997 by amending Article 1A(4A) of the
Consfitution right from the date of its inclusion in the
Constitution i.e.17.6.1995.

Contd..A
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5. In view of the aforementioned developments

we are of the opinion that it is a fit case in which a
direction mav be issued to the respondents to hold a
Review DPC to consider the case of the applicént.
Accordingly, the- respondents are directea to hold a
Review DPC -in the ESTC and consider the case of the
applicant for his promotion as per the rules w.e.f. the
date of promotion of his ﬁuniors.

The application is allowed to the extend
indicated above.

There shall, however, no order as to costs.

( D.N.CHOWDHURY )
VICE CHAJRMAN

\CQW.L(uC
( K.K.SHARMAL?X%/LVA\f |

ADMINISTRATIVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : CUWAHATI

(An Application under Section 19 of the Administrative Tribunals Act,

1985)

YT ol aed O

Sri D.N.Pegoo,

j Son of Sri L.K. Pegoo

Regional Director, Gr."B”

Employees State Insurance Corporation,

. N.E.Region, Guwahati-781021.

........ Applicant

-AND-
1. The Union of India,
Represented by the Secretary to the
‘ Government of India, Ministry of Labour,
New Delhi.
2. The Director General,
Emplovees’ State Insurance Corporation

Panchadeep Bhawan, Kotla Road,

New Delhi-110 002



-3 Shri R.K. Mehta,
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Director, P & D (Adhoc)
Employees State Insurance Corporation

New Deihi.

4. Smt. S. Thomas,

Director, Finance(Ad hoc)
Employees State Insurance Corporation

New Deihi.

1 5. Shri Jose Cherian

Regional Director (Ad hoc)
E.S.l. Corporation,

| B. Shri T.K. Bhattachariee,

Regional Director (Ad hoc)
E.S.I. Corporation,
Regional Office,

Kolkata

7. Union Public Service Commission,

Represented by its Chairman,
Dholpur House, _
Shajahan Road, New Delhi.
......... Respondents.

: DETAILS OF THE APPLICTION

1. Particulars of order against which this application is made.

This applicatio;ﬁ is made against the impugned orders (i) Office

order NO. 490 dated 31.08.2000 (i) Office Order No. 114 dated

Lo

\»



‘ f G.. ..~ Besagck _
No. 148 dated 15.03.2001 (v) Office 6rdef No. 407 dated 25.07.2001

issued by the Joint Director E.I(A), Employees State lnsuraﬁce
Corporation on behalf of the Respondent No.2 promoting the Respondent
Nos. 3.4,5 and 6 respectively from Joint Director to Regional Director
Group "A"/Director without considering the promotion of the applicant who
is senior to the respondent nos. 34,5 and 6 and praying for a direction to
promote the applicant to the post 6f Regional Director Gr. “A"/Director at
least with effect from the date of promotion of the first promotee amongst
the Respondent Nos. 3,4,5 and 6, if not earlier, with all consequential
benefits including monetary benefits.
2. Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this application is
well within the jurisdiction of this Hon'ble Tribunal.
3. Limitation.

The applicant further declares that this application is filed within the
limitation prescribed under section-21 of the Administrative Tribunals Act,
v1985.

4, Facts of the case.

41  That the applicant is a citizen of India and as such he is entitled to
all the rights, protections and privileges as guaranteed under the
Constitution of India. Further, the applicant belongs to a Scheduled Tribe

Community.

42 That the applicant initially joined under the Employees State

Insurance Corporation (for short ESIC) on 17.5.1978 and was promoted to

[/
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{ the post of Joint Director/Regional Director \Gr, “B” in the pay-scale-of-Rs.

f Rt

]f 3000-4500 with effect from 01.08.1991 on regular basis in the Employees

4 State Insurance Corporation vide office order No. 92 of 1996 issued on

[502.04.1996 by the ESIC along with 36 other promotees as per the

1

recommendation of the DPC/UPSC and has now been serving as the

Regionai Director (Gr.B), North Eastern Regionai Office, ESIC, Guwahati.

;;4.3 That in the Iisf of promotees as contained in the Office Ordér No. 92

x
Y

|:of 1996 dated 02.04.1996, the name of the applicant appears at Si. No. 11

-éwhile the names of Respondent Nos. 34,5, and 6 appear at Sl. No.

;'“15,1 7,18 and 19 respectively and as such the applicant is senior to all the
';four respondents above named in the cadre of Joint Director/Regional

‘E:Director Gr. “B".

g; Copy of the Office Order No. 92 of 1996 is annexed hereto

! and marked as Annexure-1.

Y

[;4.4 That the applicant has all along been discharging his duties and
responsibilities with full commitments and dedication, to the satisfaction of

?1is superior authorities and at no point of time, he has done anything

iunfaithful or contrary te law and to his knowledge, he had never attracted

?ny adverse opinion/entries in his service records which might go against

|

him.

4 _

?5 That of late, the authorities of ESIC have issued some promotion

frders promoting some of the Joint Director/Regional Directors Gr."B” to

4
‘ithe post of Regional Director Gr."A" Director in the pay scale of Rs.

‘§1f2,000-16,5001- which includes the Respondent Nos. 34,5 and 6 also.
|

Q\lhile promoting the aforesaid respondents either on Ad hoc or Regular
f ,

|
t
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basis, the case of the applicant was not conmde‘ed»f pr-emot&on-

the appllc:'-’n+ happens to be senior to all the four aforesaid respondents ,

>

| A have been promoted without considering the case of promotion of the

applicant are cited hereunder :

(@

(b)

(c)

@)

Respondent No. 3 Sri R.K. Mehta was promoted as Director
on Ad hoc basis vide Office Order No. 490 dated 31.08.2000
and subsequently regularised in the Promoted Cadre on
regular basis vide Office Order No. 386 dated 12.07.2001.
Respondent No.4 Smt. S. Thomas was promoted as Director
(F) on Ad hoc basis vide Office Order No. 114 dated
27.02.2001.

Respondent No.5 Shri Jose Cherian was promoted to the
cadre of Regional Director Gr.”A” on Ad hoc basis vide
Office Order No. 148 dated 15.3.2001, and

Respondent No.6 Sri T.K.Bhattacharjee was promoted to the
post of Regional Director Gr. “A"/Director on Ad hoc basis
vide Office Order No. 407 dated 25.07.2001.

Similarly one Sri KK.Saha, Joint Director (F) was alse
promoted as Director (F) on Ad hoc basis vide Office Order
No. 490 dated 31.08.2000 who subsequently expired and
hence not impleaded as a respondent.

The applicant is senior to all the persons above named but

his promotion was not considered for the reasons best know

to the Respondent Nos. 1 and 2 efly: csnd T -

(o
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(Copy of the impugned Office Order No. 490, 386,
114, 148 and 407 are annexed heretc and marked as

Annexures-li, Ill, IV, V and VI respectively.

46 That subsequent to the issuance of the impugned prometion Order
No. 490 dated 31.08.2000, the appiicant was aggrieved due to non-
consideration of his case of promotion and submitted one representation
on 07.09.2000 to the Respondent No.2 agitating against his supersesion
by two of his junior colleagues and prayed for review of the said order and
claimed for his promotion. Similarly the applicant again submitted one
representation to the Respondent No.2 on 30.3.2001 agitating against the
other subsequent orders of promotion stated in paragraph 4.5 above and
praying for his legitimate promotion in accordance with the principles of

natural justice. The appiicant thus approached the Respondent No.2 time

- and again praying for naturai justice vis-a-vis his promotion as against his

| juniors already promoted but to no resut.

Copy of representation dated 07.09.2000 and dated
30.3.2001 are annexed hereto as Annexures-VIl and VI
respectively.

4.7 That your applicant begs to state that he was deprived of his

legitimate promotion from the Cadre of Joint Director/Regional Director Gr.

“B" to the cadre of Director/Regionai director Gr.”A” and has been

superseded by the persons who are junior to him as stated above in spite

- of his sincere and unblemished service since his very joining in the

._ Corporation due to the unjust, arbitrary and capricious action of the

(/i

e
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Respondent Nos. 1 and 2/./Q' he respondents even lodt sight of the fact that
N R
~ the applicant is a member of the Scheduled Tribe Community and by
ignoring the case of promotion of the applicant in an illegal and unjust

manner, committed atrocity upon a member of the Scheduled Tribe.

48 That your applicant finding no other alternative, approaching this
Hon'ble Tribunal for protection of his fundamental right by setting aside the
impugned promotion order Nos. 490 dated 31.08.2000, No. 114 dated
27.02.2001, No. 386 dated 12.07.2001, No. 148 dated 15.03.2001, No.
407 dated 25.7.01 and such other orders, to the extent of promotion of the
Respondent Nos. 3,45 and 6 and also praying for a direction upon the
respondents to promote the applicant as per his seniority, and to promote
the applicant as per his seniority, at least from the date of promotion of his
juniors aforesaid, if not earlier, with all consequential service benefits

inciuding monetary benefits.

4.9  That this application is rf\\aue bona fide and for the cause of justice.

5. Grounds for relief(s) with legal provisions.

51  For that the applicant is senior to the Respondent Nos. 345and 6

and also earned all eligibilities for promotion as Regional director
Gr.”A”/Director.
52  For that the promotion of Respondent Nos. 3,4,5 and 6 to the cadre

of regional director Gr."A"/Director superseding the legitimate claim

s
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of the applicant is violative of Article 14 and 16 of the Constitution

of India.

3.3 For that the promotion of the applicant to the post of Regional
Director Gr."A"/Director is his legitimate claim and to deprive him of

| the same is a gross injustice and violation of the principles of

natural justice.

| 5.4 For that the applicant is a member of Scheduled Tribe Community

which attaches even priority considerations of his case for

promotion as enshrined in Article 235 of the Constitution of India.

5.5 For that the applicant is not only senior to the Respondent Nos.

34,5, and 6 but has got an unblemished service career to his

credit.

6. ' Details of remedies exhausted.

That the applicant states that he has no other aiternative and other
'iefﬁcacious remedy than to file this application. All representations and
‘approaches of the applicant in this context have gone in vein

7. Matters not previously filed or pendin with any other court

The applicant further declares that he had not previously filed any

fapplication, Writ Petition or Suit re

garding the matter in respect of which A

I’this application has been made before any court or any other authority or

ny other Bench of the Tribunai nor any such appiication, \Writ Petition or

B

&

Suit is pending before any of them.

Reliefs sought for : ﬁiﬁ '

e w-g.g..w..@..;.




Under the facts and circumstances statt-}d' above, the apbliééﬁT—J
humbly prays that your Lordships be pleased to grant the following reliefs.

Under the facts and circumstances of the case, the applicant prays
that Your Lordships be pleased to issue notice to the respondents to

show cause as to why the relief sought for by the applicant shall not be

granted, call for the records of the case and on perusal of the records and

- after hearing the parties on the cause that may be shown, be pleased to

grant the following reliefs.

- 81 That the impugned orders of promotion issued under Officer No.

490 dated 31.08.2000, No. 114 dated 27.02.2001, No. 386 dated

ND.I4Q diD) . IS 03, 260 6.2 No. LOoF AP, 25 2,268 N
12.07.2001’Abe set aside and quashed to the extent of promotion 01“

the Respondent Nos. 3,4,5 and 6.

8.2 That the respondents be directed to promote the applicant to the

post of Regional Director Gr."A/Direction by hoiding a review DPC
in the ESIC as per his seniority at least with effect from the date of _
promotion of his juniors, if not earlier, with all consequential benefits
including monetary benéﬁt. ‘

8.3 Costs of the application.

8.4  Any other relief or reliefs to which the applicant is entitled to, as the
Hon'ble Tribunal may deem fit and proper.

9. | Interim order praved for.
During pendency of this application, the appiicant prays for the

following relief :-

81 Pending disposal of this application, an observation be made that

the pendency of this application shall not be a bar for the

»
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respondents to grant promotion to the applicant Lté the post of ‘
Regional Director Gr."A"/Director and also prays for expeditious — -1
disposal of this application.
This application is filed through Advocates.
Particulars of the [.P.O.
i) 1.P.O. No. X 56 423 009
i)  Date of issue B -/
iii) Issued from : G.P.O., Guwahati.
iv)  Payable at ; G.P.O., Guwahati.

List of enclosures.

As stated in the index.

[
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VERIFICATION

I, Sri D.N.Pegoo, Son of Sri L.K. Pegoo, aged about 53

| years, working as Regional Director Gr."B", Employees, State insurance
j‘ Corporation, North Eastern Regional Office, Guwahati, resident of ESIC
| Colony, Bamunimaidam, Guwahti-21, do hereby verify that the statements
- made in paragraphs 1 to 4 and 6 to 12 are true to my knowladge and
those made in Paragraph 5 are true to my legal advice and | have not

- suppressed any material fact.

And | sign this the 13" day of August, 2001,
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IMPLOYEES ' "S'PAT 1H$URANCE'CORPORATION o £:>
"PANCHDEER Bitair: KOT'LA . ROAD , NEW.QELHJ

L . “: . . . !
N . ) 4 ".';‘ W . )
T N0.A~33/13/A/8R. 5.1 (0) oo .-"Dgtedx&2nqaﬁprilk§_ . t
OFFICE CiIZR_NQ. 92301, 1996 R ' i
"The Director Ge:niral ha: appr0ved the regular promdtion .
of the following officer-. i; the grade of .Jt: Director/Regional - B
Director-Gr.'B! in the pay scale of R5.3000-100- ~-3500-125-4500/= .on i
the ”ncomnendutlons Of the DPC/Ursc £rom the: date(s) asg-. shown S i
against each: C . e, : !
"__-_n__n_*_;;;_~_____m____”__~_m__~~___~_~_~4-~L-_;___' ___________ i
' S.0NCL NAME OF 'PHE OF "ICER DATE OF RF”ULRR PRESEJ& POSTING
. PROMOT ION. : e _~:L _____ o !
. T e e . EROVMOTION. LDltmem - ,
. R Y S B 3.7 y*__<T:ugi;~5,§_1~_~-_~;_- i
v o S/shiri o “f& - .
1 i 3S Sharma 7.12.89 - Sinca xetired on f
| | o aUagieNn. -
2 AR Wankhede 1.7.90 Gujrat Yo
3 UC Sharma ©1.1.91 Sinoe retired on
; , 31472 9?(nuz. o
o AN Khapre ‘ 7.i.91 ”‘519qe IeLired -on i
5. VK Verma , : ‘ 7.1.01 ;,: D(M)D? i :
/// A AN Manna 7.1.91  “Hyrs. Office /
IR SN Shorey "o1.91 since retirec ‘on
coT v EpUCR: 9L(Aqg
- Ramesh Chandrg ' 7.1.91 " HGre'  Of £, _ ]
9 © Daya Ram : 1.3.91 Haxs ”«Offlcé { '
T NR Dhinwar . ’ 1.3.01 Hars."0fficde 3
v11 N Pegoo : 1.8:91  + Hg¥e: Office D
12 5.8rinivasa Iyer : 1.8.51 ".Sincé reéticed on
: , L 2942.92(AN);, 2
w1z L saiy ' o L VP WGSL ‘Berigal (, '
- 14 IR Amarnani ‘ S O B - "~Bnmbay C
15 RK Mehta _ : 22.11.91 Hgrs: 0ffice o
16 Scdhu Ram ' 1.412.91 . Hgres. Office ) o
27 smt.S.Themas 27.7.92 " Hgrdg, Office. v
18 Jose Cherian 771692 . Hqrg. Office :
13 K Bhattacharjee 27.7.92 Wedt Bengal !
2. Al Chockalingam 1.10.92 Madras
21 3K Venkatesh “.11.92 0 liers., office |
22 IR Nadiya - - ' O 1.2.43 viest. Bengal =
23 A Elikottl] 11.5.93 Madras |
2+ Vv.vijayan 21.,5.93 - Colmbatore. ]
Pk (N Mishra - - $14.6.93 -+ Blhap -
Pt - ¥.Rama Ran : 2.8.8,93 Andhra Pradesh ﬁ
. RIC Srivastava 23.2.94 " -Maodhys pradesn | :
. 2.0 3C Chakraborty - L 22,2.94° ‘West Bengal - I. i
79 Dashrath Giri 45.2ev4  Punjab s+ - :
s F © ".Hdnumanth Ra- A - 23.2.91 . Madugrai f '
: BPeN f
’ : }
2 |
1
oo o
. f
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31 A Shukla - 23.2.94 West Bengal ,
32 - MWN Govindan 1.3.94 Bombayf,:'.;gtg
33 AK Verma 6.7.94 UePo g Tabt
34 Smt,KP Nambiar 6.7.94: Madras.
35 Babu Verghese P. 1.10.94 Hqrg. Office:-
36 S.Jayaprakash 1.11.94 Nagpur - ’
37 WK Srinivasan 1.1.95 - Bombay:

All the aforesaid/shall remain posted'id thelr.respective

place(s) of Posting till further orders..Thelr promotign:hdve been
made subject to gsuch terms and conditions of service as ars contal-
ned in e ESIC(Staff and Conditions of Service) Regulations; 1959

as

amcnded from time to time. The promotion of all the officers

including officars at S1.No.1, 3, 4, & 7,who have since ‘1etired,

has bo2n made in terms of para (5) of the orders dated 1.6.94 nf
- CAT, Principal Bench, New Delhi. They shall be entitled to conse-

quental monetory benefits from the date of regular promotion. Tt

la
1o

also certified that all “he said officers have been promoted in

gecordance with the cligibiiity conditions presceribed in the
Recruitimt Regulations for the post of Jt.Director/RD Gr.'B' etc,

3.

Thedr pay on reqular promotion shall be fixed in accor-

dance with the rules, They shall have 'yhe .option to request for

re-~

of

fixztion nf pay under clausc @) (1) of FR22(1) from the.dgte
acrual of next increment in time scale . of pav of thelr lowen

post. They may (if they so desire) exercise option withig one mont

£rom the date of this ~rder, to this effect.

4.

due

- The ~fficers concerned.

. ol b, P!
Their charge repores may be sent to all concerned in
ourse. ' ' o

(Hindi version of this office.o:dgr,ﬁiilgﬁollowr)

( P.C.SHARMp )
~JT.DIRECTOR(ADMN.)
for DIRECTOR GENERAL
2

A v

ALl RDs/RACOs/D(M)D/MS, EST HAspital, Basddarazpur,. jhilmil,

Okhla, NOIDA/Director, Pw Project, WNew Delhi/all vos, :

PSS o DG/IC/rc/Mc/Dir(A)/Dir(Rec.)/JRD(D.E.)/pA to JD-I(n).

All officers at Hqrs. ~ R

A41! Branches at Hqrs. . ' B

T with reference to their letter no.1/39/2/95-aU.2 dated
.0, <1

“eotes for personal files/Mindi section for hindi version.
Dewrd Llle/Spare coples. »
-
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)/ EMPLOYEES' STATE INSURANCE CORPORATION.
PAnc REEP BHAWWAN', I QFLA ROAD, NEW INELMI ~ 11.0 002,
No.A-33/13/1/86-E.1(A) | ~ Dated : 12,07.2001
< QEFXCE ORDER No.286_OF 2001 ‘ : ‘
The Director General has approved the regular promotion of the _
o _ following Officers in the grade of Regional Director Grade ‘/-\’/Director in the

pay scale of Rs.12,‘000-375—16,500/- with effect from 11.07.2001 on the

recommendation of the DPC/Union Public Service Commission.

.

(’E_ Mo, : Mame of the Officer
| (8/Shri)

116G Venu Rao, Regional Director, Karnataka

R.N. Manna, Direc'{or, SRO, Pune

I A.W. hadgi, Regional Director, Punjab =

I G.C. Lowey, Diractar (MSU), Hqra. Office

¥

A7 ( R Mehta, Regional Rirector, Gujarat : i

2. The aforesaid Officers shall remain posted in their present place of

pestings. )

3. The promolion of these bf'l'icers»lmve been made subject to such terms i

and conditions of service as are contained in the Employecs’ State Inéurance . ,

Corporation (Stjff & Conditions of Service) Regulations, 1959 as amended T '

from time to time.

4. The charge repori(s) may bo sent to all concerned.

(Hindi version of this Office Order will follow)

(DARU VERGHESE p.)
JOIMLDIRECTOR
==

Copy to:

L. The Officers concerned. »

2. All Principal Officers. A _

3. All Regional Directors/Director, SRO Purie/All Joint Directors- Incharge, -
' SRO, ™ Bamda/Coimbatore/HubH/f\’ladurai//Marol/Nagpur/Surat/Thane . L

/D(M)D/Joint Director-I1, Hdrs.” Office/Medical Superintendent, ESI
Hospital, Basai_darapur/NOIDA/‘I‘hakurpukur/Okhla/(:l')inchwad/.]hilmi!,_
" Director (FW) Project, New Delhi/Joint Directors (Vig.)/Joint Directors

' (DE)/ Director, ESI Hospital, K.K, Nagar,
e, All Officers at Hgrs.” Office/All Branches at Hgrs.” Office.
5. All Regionat Joint Director (Fin.)/Dy. Nirector (Fin.)
G, Hindi Section, Hgrs.” Office for Hind) Version.
7. Guard file/spare copies/copies for personal filas.

e



EMPLOYEES’ STATE INSURANCE CORPORATION
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~PANCHDEEP BHAWAN', KOTLA ROAD, NEW DE_LHI =2

No.A-22(13)-1/83-E.1(A)

Dated : 27.02.2001

QFFICE ORDER No. 1140F 2001,

\ The Director General has ordered the promotlon/trans'rer/postlng of the
following officers of the ESI Corporation in public Interest with immediate effect.

s Name .

. ’ Present Designation & Designation and posting
No. | (§/Shrl/Smt.) Place of posting now ordered
01. | AJ, Pawar Additlonal Commissioner/ | Additional  Commilssioner
f Reglonal Director, | (P&A), Hgrs.’
Mumbat :

[0z R;K. Mehta -

Director (P&D) (Adhoc),
Hgrs.’ Office

Reglonal Director (Adhoc),
Gujarat :

03. A.iW. Khadgl

Joint Director (DE), West
Zone, Mumbal

Reglonal Director (Adhoc),
Punjab In the pay scale of

i«

Rs.12,000-375-16500)

Director  (Fin.) (Adhoc);
Hqrs.” In the pay -scale of
Rs.12,000-375-16500)

Joint Director (Systems),'

[ 04 TS Thomas
Hgrs.'

——

Director (P&D) (Adhoc),
Hgrs. (in the pay scale of
Rs.12,000-375-16500)

] 05. | N.R. Dhinwar -

t

Joint Director, D(M)D

Delhl | Joint Director, Systems,

Hgrs.

Joint
Reglon

Director,

06. |C.S. Balakrishnan

02.The transfer/posting of the above officers have been made In public Interest and
they wil be entitled to TA/DA/joining time, as admissible under the rules.

03. T@e promotion of Shri.A.W. Khadgl, Smt. S. Thomas, Shrl N.R. Dhinwar will
take effect from the date of their taking over charge of the promoted post. Smt, S,
Thomas’ will also head the Systems Division In addition to her new assignment.
However, it Is added that no extra remuneration will be pald to her for this additional
charge, ' .

04. Promotion of the officers from $.No.3 to 5 have been made on purely
temporar[y and adhoc basis and they are llable to revert to thelr lower posts without
notlce or: assigning any reason therefor. It Is made clear to them that the adhoc
promotion shall not confer on them any right to continue In the post or for regular
promotion in future. The period of service to be rendered by the officers on adhoc
basls In the grade/cadre will neither to be counted towards seniority in the
grade/cadre nor for ellgibility for promotion to the next higher grade. Thelr pay in
the pay scale of Rs.12,000-375-16,500/- shall be fixed under the normal rufes.

05. - The charge report(s) of the Officers may be sent to all concerned in due
course, -
' (Hindl version will follow)
“?%i\*@ ==\
.C. JENA) .3 "D~
JOINT DIRECTOR ~ E.I(A) .
For DIRECTOR GENERAL, ‘}@3/

Copy to ;

1. The-Officers concerned.

2, All Principai Officers,

3. All Regional Directors/All Joint Director- Incharge, SROs/D(M)D/Joint Dlrector-
II, Hars.’ Office/Medical Superintendent, ESI Hospltal,
Basaldarapur/NOIDA/Thakurpukur/ ~ Okhla/M.G:M./Jhlimil,  Director (F\g/%,

E

Project, New Dethl/Joint Director (Vig.)/Joint Director (DE)/ Director,
Hospltal, K.K. Nagar. v

All Officers at Hars.’ Office/All Branches at Hgrs.” Office.

All Reglonal Joint Director (Fin.)/Dy. Director (Fin.)

Hindl Section, Hqrs.’ Office for Hindl Version.

Guard flle/spare coples/coples for personal files.

N v s
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IMPLOYEES' STATE INSURANCE CORPORI—\TION

ATy AR

'PANCHDEEP BUAWAN', KOTLA ROAD, NEW PELUL-2,

gt e S o ST

OFFICE ORDER No,148 OF 2001 -

Dated : 15.03.,2001.

The Director General has ordered the promotion/transfer/
posting Gf the following Officers of the E5I Corporation in
public interest.

|

Designation and

S.. Name of the Officer Designation and

No. (s/shri) . present place of posting now

: PR posting ordered

1. N. Parasuraman Regional Director Director (HRD)
Grade 'A‘, . Hgrs,!' Office
Regional Office,
Kerala.

2. Jose Cherilan Joint Director, Regional Director
Sub-Reglonal Office Grade 'a'
Marol, Mumbail, (adhoc),

Reglonal Office,
. Keralae
24 The promotion of Shri Jose Cherian has been made on purely

temporary and adhoc basis and he is liable to be reverted to his
lover post without notice or assligning any reason thereof, It is
also madé clear to him that the adhoc promotion shall not confer on

him any right to continue—in-the-vest-o

r-for-segular.nromotion in

future, The period of service to be rendered by him in the grade/c

cadre on a
the grade/cy
grade.

dhoc basis will neither be counted towards seniority in
dre nor for eligibility for promotion to the pext higher
The ~ay of Shri Jose Cherian on promotion in the pay scale

of Rs.12,000-16,500/~ will be fixed under the normal rules.
" The transfer/posting of all the above Officers. Rave been made

"3,

in public interest and they will be entitled to TA/DA/joining time

etc,, as admissible under_the rules of transfer.

The above officérs shall handover charge to the senior most

officers of the Region and shall sasume charge of .thelr new assigrment
after availing normal joining time} as admissible. B
The promotion of Shri.Jose:Cherian will take effect from the
date:of-his joining the promoted post. ’ _ Co
The charge reportfs) of the Officers may be sent to all
concerned in due course, '

4,

5.

6.

(Hindi version will follow)

~——

S,
e A Y

JOINT DIRECTOR - E.?fﬁl\ g

The Officers concerned.
All Principal Officers.

" A1l R.Ds./Dir., Pune/pll J.D. Incharge, SROs/D(M)D/J.D-II, qu3;/

o

M.S., ESIH, Basaidarapur/NOIDA, Th afurpukur/OkhlaM@/Thilmil/Dix. (FW)

Project,New Delhi/J.D. (Vig,)/J.D. (DE)/Dir.ESIH,

All Reg. Jt. Director (Fin.)/Dy. Director (Fin.)
Hindl Section, Hqrs,! Office for Hindi version,

Guard file/spare copies/copies for personal file.

. 1 : ‘K.K. Nagar.
All Officersiat Hqrs.20ffice/All Branches at Hgrs,' Office,

(3

]
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No. .f»\:-'f_);Z/»l}/l/?‘OOO EIA & TR .. Dated 25/7/2001: ‘
% QFICEORDERNo.407 OF2001 .

lhe Director General has %idcxed the plomouon / postmg of: Shn TK.
Blmlmuh'u]ce Joint Director; ch,xoml 'Office, Kolkata'to the post of chlonal Director .

‘Gr. “A’/ Director in the pay scale of Rs. 12,000-16, $00/- on adhoc Dasis in Reg1011a1

Ofﬁce Kolkata to "Jook aftci the work of sctting up of a Sub- chxonal Office at

: :'Ban"\d\pou, West Bengal till further orders. : '
% The plomotmn of Shri T.K. Bl l'lﬂ’lChdleC has been made om puncly tem )orar‘y
" ~and wdhoc basas and he §v1]1 be liable to be reverted to his lower posl without notice or

. awunmv any reason thercol. 1t is al so made clear to him that the adhsc promotion shall

not confer on him any right to umtmuc in the post or for regular promotlon in future.
o The 'w”nod of service 1C11dClCd by him in the grade/ cadre on adhoc basis will neither be
countP | towards scmouty in the grade/ cadre nor for promotion to the next higher gradé.

"The pay of Shri T.K. Bhdltadlax]cc on plomotlon in the pay scale of Rs 12,000-16, 500/ "

& will bc fixed undex the normal rules. P e

% _ '3. The szmotlon of Shri T.K. Bhattacharjee will take effect. fxom the date of his

"* o joining o( the pxomotcd yost on or after 1/8/200] . . . O
4 4 * The charge reports be sent to all concerned. _ i . R4 |
5\  He mll bc, counted agamst the post ofDuuci(n (HKID) qu Office. 1

T ! .
’ N

f; Sy A ’*‘WL g
(G..C.JENA) '5_@,-
Jon T DIRECTOR LAY

,... f

The Officer concerned..
AJl Principal Officers. R ‘
All Regional Dncctors/Ducctox SRO Pune/ All Joint Dnectors— mchalgc SRO,"?"
B’imd'\/Comﬂ)atoxc/I Jubli/Madurai/Mardl/Nagpur/Surat/ fh’lne/D(M)D/ion )
Director-1I, Hgrs. Office/Medical - . Superintendent, ESI Hospmi Basalddlapur/
Noida/ Thakur- Pul\m/ Okhla/ Clnnclm'ad/lhllmd Director (FW) Project, New ..
. Delhi/ Joint Ducutou(\’w )/ Jomt Duectoxs (DE)/ Duector LqI Hospnal I’ AK
- Nagar. - I , ,
- All Ofﬁccxs at Hars. Olﬁch /-\ll Lmnche at Hars. th(,e " ‘ '
All Regional Joint Dircclor(Fin. Y Dy. Director(F ny - il
Copy for personal file/ Guard file/ Spare copy. L
Hin dl Section, Hars. for Hm(‘u \'ClSlOﬂ

_Lo)(\)»—o

Nov v
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D. N. PEGOO.

¢
NO 43~ R/ ASIY96 R . .
Dated : Sopt. 07, 2000, S

Respected Sir,

thile geing threugh the lqrs. 0ffiee Ordor He. 490 of
2000 lssued wder lottor Ne. A.33(13)-1/86-Bitt.1.A. dated 31.08.2000
it is ebgorved thal my ngme bod boen ignered at the time of giving -
my premetien theugh I ;m senier to beth giri K. Ko Sgha gnd Shrd RKo.

Mshta. : . :

In this geenncction, I have the heneur te requegt you
kindly te roviow the matter oo that Imgy bo premoted plecing my . o
soniority in my dus pesitien a8 I ¢m serving tin Corperotien with

full devetien, aincerity gnd run the regien sme ‘thly emidst edds -

and algrming situgtien praveiling in the H.E. kaglen ,spoelally in

dssga. hspite of my devetien nd sineerity, I em surprised te sce

that I hve beon superceded by twe ef my junier @6llmeguos a9 86en

frem- the Hqrs. 0ffice erder refarred te gbeve whish I think 18 @

great injustice dene te rie inspits ef my full dPdientien, sincerlty L.

and hgrd werk.

Undor the absve circmnatmbes, I enrnestly reqw L yeu
tural justice ;, 4

kindly te roview the matter in the ngme ef n, :
premste me alse placing my nemo in my due pesitien oo it ghould

have bsen-

With prefeund ragm‘da,

Yours sihaﬁm ly,l .
( D. NJ/PEGOO ) Y

Sllri Le 46 Hﬂh* i IAS,
Directer Gsneral,

ESIC, Hars. Offise,

Panchdeep Bhgwen, Ketla Repd, )

New Delhi~2 . , . : ?: i
|

L8 0t 4t



‘, ~20- | .
) . | /f?mzlwi* DN @i}

]

© i FAww . L PLGO0
REGIONAL DIRECTOR ,5\
. LIURUL far (AT
EMPLOYEES® STATE INSUIANCE CONRPORATION
gfaa walad, Al RES '
Hegional Office, North-East Region.
AT, nargel-21
Bamunl Maidan, Guwaho\i-21
phono.. No:-550367 FAX No:-660357

10 10,1 3-TD/PA CBLL/99 /MLSC,
Drtod 3 Vnarch 30, 2001.

nespe cted Medom,

| While going through the lgrs. Hf{ico order
Ho. 190 of 2000, 11+ of 2001 sl B of 2007 antol
31,00,2000, 27.02.7001 nd 15.03.2001 roapectivolys
it io ochrvcd he wy 0RC hrs O i(j!‘l_Ol‘dl pt tho

Lime of piving pro’ ion though T e the ceniny one

gelir, Shrd T K. Mehin, om{, S. Thomes

to 1ate X Ko
e Joce chericse. Tn this connoctio:l, ny ‘1*0}')1105011%..-

Lion anted 07.09.2000 mey r1o0 kkindly »e referred n

( copyjoncloscc‘.') in yﬂﬁ_ch T hinvo
ttor and promoto pO rLS0g T
Cplee N8 iy none in my ¢ue position no 1t ghiould have
poen DBut it is G matter of gront pegret that 1 have
1 cuporceded by W of my Juaiord viz. Bmt, :
the office ' ;

alyondy 1eque cto d}

kindty to roviey ho Mo

cpoir bec
~ [ad

g, 1. omans mMa Jnoo Cherian o9 socon. £1om

ordor cited above.

ynder the circumstrncody T onrmo stly roquoat

you i 1indly to rovicw the metter it e now: of
wetural Jus Lico md promo te me alfo plecing My NGIP -
in my Guo position ns Lt sghould ought "y heve Heoble

[

LT
PN

A

With prof ol regrrtd,
Yours _pi:l)coroly,

‘ sl T 6/'
o PECO0)

LA

 peclos  AS abOVe.
. (D

TAS, W C

: ; apt, Summn SYIIUD,
b . i 1'CC 'b_‘)y‘ General ;

L \}/‘P .«“, - 51‘:'.(‘7\6- ' ,_‘! ‘."‘l'y'"?;@«y)(:\b? , :
. ~ — 7 ’ - e AN ) :
' i
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Ny
- o
<€

GUWAHATI -BENCH3 GUWAHATI
Q.A.No.314 OF 2001

Shri D.N.Pegoo

soee Applic ant
aVsw '

Union Of India & Ors

sesee ‘Respondents

(Written Statement for and on behalf of the
" 'Respondents No.1 toc 6)

The Written Statements of the above noted

respondents are as followss

1. That a copy of the 0.A.N0.314/2001(referred to as

'the"application') hawe been served on the respondents. The

respondents have ‘gone through the same and understoocd tha
contents thereof. The interest of all the respondents being

_ similar, comnen written statements are riled for all of thenm,

,é?,» That the statements made in the application,
which are not speeifically admitted, are hereby denied.

36 - That with regard to the statements made in para 1
of the application, the answering respondents state that

thqée are being matter of records and the actions of the

‘respondents being done in accofdance with rules and law, the

respondent'admit nothing beydnd such records and rules.

4y That the respondents have no comments to offer
with regard to the statements made in para 2,3 and 4.1 to
4,4 of the application..  However, the applicant 1is put

to strict proof thereof to support his contentions.

h
A‘

£

- .

Guwahati Bench ;: Guwahatt
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- 5, - That with regard to the statements made in para
- 4.5 (a) (b)‘(c) (a), the retpondents state that the &
., Screening Committee for preparing a panel of officers who
. ~could be promoted to the cadre of Regional Director Grade
(jth'/ Director in pay scale of k.12 000=375-16, 500/~ met on
19742000,

.. This arrangement exist as sometimes it takes time
4 for the UPSC to ccndnct DPC and prepare the panel fcr promotion
.. e various ‘cadres. Though the panel prepared by the Screeninz
i Committee is .only for the sake of adhoc promntion, all the

; instructions and guidelines which are applicable for the
‘sqi DPC conducted by ,UPSC. are being fellowed so that subsequent

‘ panel reconmended by the UPSC may not be at variance to the

wupromotion,panel reconmendod‘by Screening Co:iiftge.

As a follow up of the decision of the Supreme Court

«i//the case of Shri S.Vingd Kumar Vs Union Of India JT 1996(8)
'SC.643, the DOPT had ‘issued instructions ‘dated 2%_2:97 that

| mtmre wi/ll not be any relaxation in stenderds in favour of
cand&dates belonging to SC/ST while condiderinz them for

\ L romotion to higher posts. Aocordingly, when the Screening
/ " Committee held on 19.7.2000 considered the officers for
., promotion to the cadre of the Regional Director Grade'A‘/
Director(f,12,000=325-16500/~) the bench mark of *Very Good®
_’———————"—'"—'——’_—d * .

was enforced to all the officers under consideration. Shri

Jf N o«s Pegoo was not Qonsidered for prpmotiog.as the Screening
Committee graded him as 'Average' which is much below the

» bench mark. level. of "Verﬁ‘Good';zThough he is a ST officer, the

-, relaxation in standards was not admissible to him as per the
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decision of the Supreme Court and the guidelines laid down
(I by DOPT above,.

| . The said relaxation/concession in the matter of
promotion to SC/ST officials that existed prior to 22.7.97 vas
restored vide DOPT instruction dated 3,10,2000, As per
the said instruction, the benefit of relaxation in bench
‘mark is availeble only to those SC/ST officials who were
. senlor enough in the zone of censideratlon to be within the

:ff-nnnber of vncancies for which the DPC 1s being held.

////i;://ﬂDPC was held subsequently in the UPSC on 21. 6 2001

| v iox conqideration for premotion to 5 vacancies in the grade
| /4;/»1: Regional Director Gr.'A!/Director,Shri D.N.Pegoo, the

A

1

|

i +. consideration and as such not eligible for benefit of
I

applicant was not within ‘first 5 officers in the zone of

ﬁ; . relaxation in bench merk as per nopr'instructmn dated

\ 3.10.2069., urther, Shri Pegoe was also graded as'Awerage'
vhy the said DEC for whi@h he was not recommended for promotien

yg.pby the said DPC and Shri K.K.Saha and Shri R.K.MEhta

superseded Shri D.N.Pegoe as th.y were having essential bench

. Further, the Respondent No.3,4 & 5 recommended by the
%-s Screaninngommittee held on 19.7.2000 were considared for
‘ .+ Adhec pnomotien to the grade ©of Regional Director Gr.A/
,? - Director as and when vacancies arose in the said grade.as
«?f'the panel;dated 19.7.2000 recommending their pronetion in the
£ ¢ » higher lrade was made prior to issue of the DOPT 1nstruction
datod 3 10.2090 which was brought into effect from 3410,2000

enly. Further ,the said instructions of DOPT dated 3,10,2000



A4

wlje

also stipulated that selection finalized earlier need not
be disturbed for which the spplicant was not considered for

promotion.

The copies of the DOPT office memo dated 22.7.97
with DOPT instruction dated 10.4.89 DOPT office

memo dated 3.10.2000 are annexed as exure-R1,
R2 and R3 re3pective1y.v \////

6. That with regerd to the statements made in para 4.5,
the réspondents state that the applicant's representation

dated 7.9.2000 and 30.3.2001 have been examined and the
applicant was informed vide this office letter No.A=33(18)-
1/86-EI(A) dated 19.4.2001.

That copy of the letter dated 19.4.2001 is annexure«Rk,

T That with regard to the statements msde in para 4.7, the
,'reSpendents state that averments made are not correct and
hence the same are denied. The applicant was not considered
for promotiqn as per the findings of the Departmental Screening
Committee held on 19,7.2000 and DPC held on 21,6.2001. The
overall performance of the applicant was found 'Average' for
the year 1994<95 to 1998-99 by the Screening Committee/DPC
. conducted by UPSC. Further the applicant is not entitled for
- any relaxation/ concéssion for being a membef‘of Scheduled
Tribe in the selettion process undertaken by the Screening

Committee




or DPC during the period 22,7.97 to 3.10.2000. The case of

" the applicant  has been considered by Screeming Committee as
1 well as by DFC conducted by UPSC. The respondents crave the
_éleave of the Hon'ble Tribunal to rely upon and to produce the

records ef.Sereening Cenmittee and DPC at the time of hearing

-+ the case,

8 That with regard to the statements made in para 4.8
and 4,9, the respondents state that the contentions of the

applicant are not ténable in 1aw'as he ﬁasvnot recomnendéd

; for pfbnation'to thé\pést of Regional Director Grade'A'/
_Director by Departmental Screening Committee/DFC. As such

.there is ne aiscriminatiqn or viclation of law and the applicant
- is not entitled to any'relief as stated, |

9. That with regard to the statements made in para 5.1 of

,; the application, the respendents state that as ‘stated above,

under the facts and circumstances and provisions of rules/ltw.

the applicant is not entitled to any relief whatsoever. The

grounds shéun_cannot sustain in law. There is no discrimination

. or violation of Article 14 or 16 of the Constitution of India
as alleged, The application is 1iable to be dismissed as devoid of

any nerif.
10, That with regard to the statements made in para 6 and

7 the respéndents have novc@mments x to offer.

- 11. ~ That with regard to the statemnts made in pera 8.1 to
; .8.4 of the application, the respondents state that under the

;: facts and circumstances of the case and law inveolved tpg

j, qpplic;ntlis not entitled to any relief as sought for andlhence
| the application is liable to be dismissed with cost.

afovegai A )

. In the premises,}t is ,therefore, prayed
. that your Lordships would be pleased to hear the
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parties, peruse the records and after hearing
the parties and perusing the r‘ecords shall
further be pleased to dismiss the application
with cost. |

JERIEICAZIION

I, Shri Romen Saikia, Presently working as the

.Regional Director,Employees State Insurance Corporation,

Bamunimsidan,Guwahati=21 being competent and duly authorised
to s;gn.thié verification, do hereby sdlemnly affirm and
state that the statements made in pariL w aré true to
my knowledge and belief, those made in para T Q) ‘v%'. Being
matter of records are true to my information derived
therefrom and the rest are my humble submission before

thiql.,Hon'ble '.':bibunal.
I have not suppressed any material facts.

And I sign this verification on this Ql th day
of December,2001 at Guwahati.

A%A.lw;(

DEPONENT

€ Romen SajWlid)
Begfonal Diractor,
8.5 L CORPORATION.
Guwahati — 81,
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- No 36012/<3/96 Dstt.(Res)
. Govej mert of India - : ,

Ministry of. Personnei mublic Grievances &, Pensions F .
(DEPARmmT OF PERSONNEL & TRAINING) :u:',','u“

-,

‘ ‘ “‘ el .
) oo E o A )‘m RV
P R “North Block;’ New Delhi &jé;:: it
o A Dated the 22nd July'1997‘i*:dﬁﬁ&a'.‘n
i S OI‘FI“E 1~‘EMORANDU"'I" R R

1 ‘e s - _\'f'; ' _.::: ' ok
Subgect ReserVation in" promotion— Prescription of lower g;;fm:» : i
quallfying marks/ lesser standard of evaluation.a ﬁé,iji oL
—————— . .y . L ‘Lr’kgtl .

. The undersigned-is dirrcted to saj, that in terms of
instructions noted. in. the margin, c¢eértain relaxations/ . ;f:,;”' Vo
concessions.in,the.matter of qualifying marks/standards _W‘ EERLE
evaluation. of performance |are: to be.made in’ favour of. "~ gy
candidates belonging ito the Scheduled Castes and, the Scheduled'

-Tribes while considering them for'promotion.lf‘ ‘,.ﬁt “,“ﬁ

arel e .
‘,' !,‘$ S

- ..|;l

110.M. 2. ”he validity ofvsuch lower qualifying marks/lesser,ﬂ &f«‘ 1A
No.8/ ., standards of cvaluation: was called into question- in courts; - TR
/12/69- in‘the context of the Judqement of the Supreme, Court in-the’ -
Estt. (Scncase of Indira Sawhney vsl Union of India. The Supreme Court, = - - 1P
dated. in the case of S«Vinod Kumar Vs. Union’ of: “India (JT 1996 i S 51
23.12.70. (8) S.C.643 ) has held ‘thht:the provision for.'lower qualifying a = 3
2) 0.M. marks/lesser level of evaluation, in - the. matter of promotion, oL b

" N0.36 provided for candidates bglonging to the’ scheduled Castes'and C

021/10/ the Scheduled Tribes under Government's. Ardstructions, is’ not - I
76— Bett.. permiss1b1e under Article.16(4) in view of ‘the command ™ '« . . H
(scT) contained in .Article315 of the\Constitution. The Court has. | K
datedl further observed that even if it is. assumed for the sake. of" . i
S 1 57, argument that reservation is permitted by Article 16(4) in.. .. - ¢t
Jesesr Tt the matter of. promotion, a provision for.-lower. qualifying ' :
3)Para marks or lesser level of jevaluation. 1s not pemissible in 4
. 6.3.2 the matter of promotion, [by virtue of Article:335, The Court * - ' Qf;ﬁ
.of.the also held that the protection for reservation "in promotion’'y b
DPC gu- for five years, given by the Supremc ‘Court, vide para 829 of '
idelines the Judgcment in Indira $awhney's case, did’ not..save- the -

L]

circu~- provisions for lower quarifying marks/lesser level of ’T {
lated ‘evaluation. Y ‘?9' e
vide OM . . . . i . X -, r(‘ C )
‘N0.22011/ 3. It hias' accordingly been de01ded to w1thdraw the, '~ A
5/86- instructions contained in this Department's 0.M. No, 8/12/69— .',f‘ ;f4
Estt.D; . Estt.(sSCT) .dated 23/12/7) and 0.M, No. 36021/10/76 Es..t.(SCT) SRS 5

dated - dated 21.1.1977, in.so far as these.provide for.lower ' - L P
0.4.89. qualifying marks for Scheduled. Castes/ Scheduled Tribes' | pol ]

candidates- in’ departnental quallfying/competitive~examinétions e
for promotion, Similarly} .the: relevant portions of para 6.3e2 L
of the DPC guidelines c‘rculath vide this Department's o. V. H X
—— . - . . . T . ] ] o s ' ‘:vﬁ

y

_ancontd,...‘o .‘.'

“.N- .

L T
- - e,
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T erp——
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No. 22011/5/86- Estt. (D) dath 10.4. 1989, "to the oxtent that they'

provide for consideration of| Scheduled Castes/ Scheduled Trlbes‘* ,
candidates without reference to merlt and the” prescribed "ben.ch
mark", are hereby rescinded. e

L . O . 'l ».
wpoo . . . . [N ,
i gt

4, It is clarifed that th® effect of these 1nstruct10ns;1s',_5
that henceforth there shall pe’no separate standards.of. ‘1w# 7»
evaluation for.- candidates:of,the’'scheduled’ Castes/ Scheduled iy'# ﬁ‘e«
Tribes for promotion,and:agsessment.of all candidates forpthis
purpose will be with refereqce ‘o 'unifomm “standards! f**Anywother i
~instructions: of ‘the Govemment, -which. provide for ‘lower” qualifying
marks/ lesser standards. of gvaluation in matters of promotion’for i
candidates belonging to thej|Scheduled Castes/ -Scheduled: Tribes,ﬁr‘,.#,
may also be treated as havmg been modified to this extent.s:zit,.‘-ffu' T

PR R B
v ' w i 1, ‘% &
| o z e 53

5% These :mstructions take immediate effect.;.. BRI

I ! a . .
' LA _Vw

T 6. All Ministries/ Departments are also requested _to’ brinfg y .
these instructions to:the ngtice of -their Attached/ Subordinate. ‘w -
offices and Autonomous ~,Bo‘d1es/1Pub11c Sector Undertakings underuq‘oa

their control for compliance. '\ - R ~"Wé’ 8 W8 ;o‘f“‘“'-"‘:
. -, . l , 'b . . | . .. . . . . ) v« . ‘ ' -‘ k:! ! .‘t'?\‘*ﬂks o
: o 'sd/- w$9ﬁ~uﬂ o
- . , . . A . i‘-r)f‘)f}'f}v“
' ! ‘ ;.’._‘ o (Y.G. PARANDE), - '@; . UL ;.Go
. S Co  DIRECTOR. m‘-'
ro .- o PEERR O dnos

1. iAll Iviinistries/beparmEntS’of the, Geverri‘mleat of India.f-' \‘vf\JSG. .i'-s

'iwwdv‘
misswn, Dholpur House,New Delhi. A n{m),c'&« A

'1‘1

L ‘M&') 1J§f) : '

2. Uanion Public Service c
3. Staff Selcction Commis ion, .C.G. O.‘ Complex, Lodi Road,,,

‘New Delhi, . -, g 1,";,‘ - e ~vrﬁ I.Jﬁ
4, -Department of l.conon}ic Affairs (Banking Div\ision)’,,‘:‘igf otﬁs‘rﬁ‘(f
New Delhi. Yorne, ! S

'vvn.g,r‘\
é

) r;‘lr;’," 1% -34 e TV

v L “'!tifx \ ;ﬂ!t ..'.';g’u';
5. DGpartment of Economlc Affairs (Insurance Division), . R e
NEVJ Delhi . . “ B .‘:A A,, " - . ; . '" ) ‘ \ 7|.u:’l “ i f}:!}“.’cfi’ ?4(:1§$£=

6. Department of Public Enterprises, New Delhi..'.' ,? I“,’;\'”W

7. National Commission - for SC.'§&: sT, Lok Nayak Bnavan, C o BARy
New Delhi. f - A -E\Ilaﬂs~'0;}\ ‘ i
8. National Commissmon for Backward Classes, Trikoet-_-i,, It "(1‘;‘?*‘3\«7 -
Bhlkajl—cama-*placc, R.K. Puram, New Delhi. : .'."‘ 4 g -‘.‘ sh3nils .
SRR :*>§Juf,

9. - Ministry of.Welfare, Shastr1 Bha\ran, New Delhi. toup ! "Ii}b -’i .
R i N : l"-"“‘ L o

i . ] + r . * e .
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P oy , NN
Egt STA‘.PE INSURANCE CORPORATION Avmepriso - ‘2 o
SEEPY BHAVAN : KOTLA ROAD S0 -
MW DRI 110002, - . f.
| f/82-Estt, I(A) ColIT " Dated 1 Ogt; 1989 w0
ﬁ o - MEMORANDUM N o ';' ‘
i Subjects= De%artmental promotion Committee and related -
i - }\: atters«consolidgted. instructions.on « R
;{! o ‘ :'ooooaos ;‘l EEAN “
i Attentior of all Regional Directors and appointing - C p 1
1y authorities is.invited to the instructions issued pn'tbe-above
. subject from time to time, Ce e e o
., .

G3Verhment.of‘1ndia, Deparﬁment of  Personnel &~Tréihiﬁg* : :w? .
B .vide their latest O.Mi Noi 22011/5/86<Estts (D) dated 10,4,1989 |
b received: through Ministry of Labour letter No,z=11016/178%. 7

dated 16,6,89. endorsed as under, has now consolidated and:i"" ™
updated various instrustions issued from -time to time -in. the.
: ion Committee"s *

, - form of "Guidelines on Departmentdl Promot
, . A copy of the said Memorandum is sent herewith te all-¢ o
Regional Directors etci for information, guidance and‘gtr;aﬁ e
. COlTlle:,ance. . ) B ‘ . . R :.‘.. . . . . .’,:. S ' i

. F
',4

+

v The receipf of this Memorandum kindlbié;acknOW1ed€é§4f,“2: '

P ~ Hindi version will . follow « +  { @ ..
Dot R xan;TQAQ?ﬁ&‘a FERT

| (SoKeSHAH). ~ o7 Tty
. SECTION OFFICER" . . ' 4~
‘'« . for DIRECTOR/GENERAD:' . = '

. 1

I T AL G
V1

et g
L ¥ .
Loee . A ‘ [ R
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Ta : f e e
4 . . . . v e L e - | ' N .
. “ . » . L . " N A
; = R R A
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. o, v
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, .. 1. - A1l Principal-Officers. ' AR
|- 2, A1l Regional Directors/Director, SRO, Pune/Jt, jReglonal "+
s -~ Director-Incharge, Nagpur/Regional Director, Géas oo
N 3 SDireotor(Medical)Delhi/Medical Superintendent; B¢SI¢i o o 7 Y
L Hospital, New Delhi/dhilmil, Delhi/Director, BiSiTd 't i’ iy
. Schene, Noida/Dy. Medical.Commissioner,;FW‘ErojectiR;v?“'~*m‘“fA i
- E.S.I. Hospital Cémplex, New Delhdy VU A
4 Administrative Officer-II/EsttiI Bﬂ/Estt.II(A)/E;tt&II(ij51..fffi‘
Direotor(Med) Cell , HQ/Director (MSU) HQ. . . ‘?jﬁlhi;fyﬁh 'ﬁ*:'

5¢ ° Dealing Assistant dealing with posting/transfer of
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Part-VI

ANNEXURES.
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‘Pro?brma'fo?ﬁﬁefe*rlng prOposals for promotion ‘
* . to Union Publlc Serv1ce Comm1331on e :

| Proforma: fon re’ enrlng proposals for

:.Check Llst for promotlon cases

" Poisition regar&ing yef

ea X
L SRt

o ‘ 63t

Gy

-

% Appointing Authority”to take @G
decision within 3 monthg"il: L
* Implementation of the recommendations n
of DPC-Vlgllance"cLearanoe C g A
* Order in whi¢h promotidns:to: "be made
* Where eligible by dlrect'recru1tment
and promotion " s
* Promotion;of Olflcers on'depumat;oﬁ H
* EB Cases. D¢ F o, ; ;
* Sealed cover cases; = A&tion after - . .
" completion, of d1s01o11nary/or1m1na1“;m,;,
_prosecution & : e i
¥ Six monthly Review of sealed cover cases15
* Sealed gover procedure’ for: confirmation. 16"
* Procedure for -ads=hoc, Jpromotioft’ W . Q,jﬁ
* Sealed cover procedure’ ‘applicable to o
Officers comlng under oloudwbeﬁpre
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posts,- there .would be no -ob2ction to nominate on'éuchgaﬁDECErﬁNw-?
a SC/ST officer from such,giuer Ministry/Department “in’the’ievent
of such officer not. being available in the Ministry/Dep
itself, - TR T T . l,p;_‘,ﬁ{wwg@ﬁﬂ
ER . . e T S C
2.7 In Group A & B services/posts if noné'of the off 018
included in-the DPC as per the composition given in thetrecrsi %
ultment rules.is a"SC or ST officer, it would be in order. to:;
coopt ‘a member belonging to -the SC-or ST if available withiny 4
- the Ministry/Department. . If no such officer is available . S
“within the-Ministry/Department, he may be taken from another ™ i:.
Ministry/Deptt, -~ *~ -~ . - ' : S
2.8 The composition.of the DPC for considering the cases | .|
of Government-servants for crossing the EB.in. a time scale of } ity
pay should be . .the same as the DPC constituted for the'purpose?-i,\;ﬂ
of considering the cases of confirmation of the Government = - LD
servants concerned with the only change that the URSC need not® ~* #liv i
be associated for considering EB cases. ‘ BRIt

2.3

)

.. not to associate the UPSC with a Group A' DPC,

©  proceedings of :the DPC -which'considered®the confirmation.

_'Of the candidstes under consideration, = “+ -

 f°{fii¢r on :the DEC constituted. for variousipost/servicesfpant
~ularly

T oo (253 - _ S
2,2, "+ The Union Public Service Commission(UPSC) should be -
.associated with DPCs in respect of ‘&1l Central Civil Service . ..
posts belonging to Greup A:where ‘promotion is based on the .
principlas of selection wiless it h&s been decided by the Gnvt, .
r ) The UPSC need i
‘not’ be .assocdated :in respect.of posts belonging - to-Group A, ifisesft .-
the promotion iS‘based}ﬁotAOn_ihéip?inqiplgs,ofysengtioq(bwt;onw

L T s Bl R Y L NI SIE T W N ! N T
# The Commissién need not be'associated with a:DPC constitutef ' "y
- —-for considering the cases of confirmationjof'officens.;;nggg%gypu, :
of 2. % 2
"Group A Officers- should, -however, be.sentgto*thehCommissiOg@for‘
their aprroval:. While doing so, the cases of;office:sfnoﬁﬁqonrﬁﬁ i
sidered fit for confirmationyalong with their reccrds’ should be’Mi: I¥
specifically,reférreq.tOvih@LCommission.fqpﬁthgirqaprQva}a?. % '
. - ! L e R R g

‘éﬁ!:.g. 'T,é ';_
) ' . - T [ ' N : —'1‘?"?' DS
2.4 Whenever the UPSC is associated with a DPC, “the chairman i
-or a Member:of:thenComm;ssiop will preside atvtpgamegtingiof .

DPC. . ‘ o

fa

. -

Tl e T b S al e R

o tIn‘respect of a DEC-for Group C&D posts’theichafiman?ofis:
thé DPC. ghould ibe an-offidér»qf‘a,suffiqientlylhighfle%éli ndi it
one of the members of thé DPC.should be-an. officer;from‘aiDepartmerr
not connected with the one-in which promOtiohs#are‘Qonsideggd.“%Ef*%
Ihe other member(’s) should.be an officer.of: the Department;&fi% iR
-familiar with the‘work ‘ofthe persons,whose)suipabilityfis{tgr&wﬂ Skt
be assessed, The,officer of .another Department ‘appointed asia i :
member of the DPC should alsc be of an appropriate level keep=
ing in view th2 level of the ‘other members of the DPFC:and%the#euity
post to which promotion is.‘to»be made., In the 'case of a* DPC# &t
constituted for promotions be .made.. In the case‘of'a'DPC:COQ7awf
stituted for:promotion to'a;teghnical-post_it‘may;alsoube;énsus

fo's

red that the officer nominsted“by-another Department ‘hasalso¥
“the requisite technical competence to advise on the suita

N . S . : {;‘;““‘h"f’_*"'?‘T""’,“l 34
Endeavour should also’be made to nominateaan“SC/SThﬁ%ﬁé-¥ ,
icn%ﬁL

wheére a:DPC has to .make ‘bulk selection foria largedrnumberdili:
of vacancies,  say 30 or morwat a time. ”Where“an“outsideFmemrw%f
bér has to-be associated with:the DPC for Group:C, or. .GroupiDi}
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RTVEITAL: pROMOT ION COMMITIEE MEETINGS

FRECTENCY OF DEDA

- . Frequency at which DEC should meet .
"4,1. ''he DPCS shold ke cdnvened at reguiar-annual interval

hich could pe . utilised on naking promotions
against.-the vacancies obcurring;during the course of 3 year. . .
For this purpose, it is,essential for‘the'concerqed appoiptingy'j-
authorities to initiate action €O £111 Up the”existihg as -
well as anticipate ' ; e of the explry... o
of the previous ‘panel ccting -relevant documents 1ike L
CRs, integrity certit {ority- list etc. ng’

“before the DPC. DPCS.¢Qu1d be convened every year: "

~on a fixed date e:9. Ist april ©or Maye . “”’|teries/Deptts,~_u

should lay down @ timé,schedule'for.holding DPCS. '

control and after laying:down'guchfa“schedule the
pe monitored bY making One‘of'their‘officers respor

‘ .the various cadre authorities to ensure e

) “Holding of DPC<meetings'n§eQ’; .

not be‘delayed ormpostponed,qn the ground that recruitment
rules - for a.post-are being reVieved/amended.‘ A‘vacancy‘shal;j
be fitled in accordance with the recruitment rules in force "
on the date. 7, unless rules made subseque

of vacancy:
been expressly “YTetrospective effect.  Si
to recruitment

) rules normally have ‘ ective-appl@catiqn,f

. : only -prospe?

- the existing vacanciﬁs~should'be filled as per TN
rules in forcees th A

53}2 'The'reqdifement of-convening annual meétiﬁgs

should:be dispensed with only. after & certificate has been .

inting auth. £ity fhat -there are no vacancies

_ promotion or no bfficers.are“due for confimme= - '

ation‘during the year,in“queqtion. e P E i

NG DEPARTMENTAL -/~

.
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P

;.PREPARATORX ACTION FOR HOLD
T '-'.,PROMOTION.COMMITTE§§
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S S . % B
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\ R

'reqular vacancies . -,

! A H

_ 4.1 Itfis'essentidl_that the number of-vacanciés'inﬂfesPect7".
of which a_panel'is,to be prepared by a DPcﬂshquld betestimatedu*
as accurately as possible. For this purposef‘ ”
. be taken into. accou:t ghould be the clear vacancies.arising o
in-a‘post/grade/service,due to death,iretirement; fesignation;.-
regular long-term promotion and deputation or from creation .
of additional posts - BAS regards,’ ncies.
of depuﬁation;for
taken into accoint, due -’

- ¥

_.periods exceeding one year should‘be
note, however, being . kept 2also of the number O the deput tion
the. cadre and who have to be provide ‘

< ists likely .
for, Purely short rerm vacancies CI
officers proceeding on leave,. )
period;ftraining etc., shoﬁld“ndt.be,taken}into account. for':
the purpose of prepara n ‘ In cases vhere there '
has been delay inyhplding DPCs for a year -or more;“vacancies;

1. -
-

should be indicated“year-wise separatelys ;= . . _ A e

~In the case of . promotions. the pfopoéals ghould be
roforma givén in Annexure-ILe .

to ke fplaced before the
put up AS regards cases of cenfirmation. the proppsals'should be
> DEC in the proforma given in annexure-IIle ;
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n.a certain number of years of service in the
ibed as 8 condition - pecomin 1igible -
or promotion to a highex post/grade.v 1n such . <
endered DY an of‘icerfon'deoutation/- : S

ould be treaced as cbmparable service n.h N
: - 11 gs confirm |

R s N o f )romot- 9
the deputation/foreign

ubject.to the. condition ,h
oval of the cotpetent authority and ig’is L
uthority.that put f£or deputatiomﬁ:;‘vh AT

foreign ‘gervice
relevant post in i parent depar )
" not be necessary if he waSs nolding the departme

substantive capac1ty. - R ‘ ‘ ECaa
B ” :"' ’ ¢ . ; €. - AI ."";;::3 R "'y' ., : : ’

4.4
An officer proceeding on

12 on -the 1sage pasis as an officer ceding 19 k ,
\ hé"'comp‘étenﬁ‘ authority and the = o

. study leave -was "euly:.
- competent aut hority certi

. officiate, but for'his Proc .
3: depatt- .

£ he.was olding he sai

ficate would hot- be necessary if hel.
hesetinstructions:wouid alsoiapp}y-

rvants’ “ywho..axe. grant
training schemes,;ggfg.)

mental post substantively. T
ini-the cases. of Government s
for - “training’ abroad under; the various

4.5 ConSideration o

It may" happen that a Gov
s

for app01ntmtnt iulol a_post,\h “as 8 : , :
those eligible-for consideration for prpmotlonﬁto € _ : -
AD of fi "ex does-not  10SE. his right of consiaeration,for such. L
scause he'has'been reCommended-forAappointmen e
. ) £ficers, :

romotion merely -be
against the direct pecruitmen
1f they are within the fFiglad of
in’ cle Liscyol- officers ror‘con

'fwhere an. officcr:was h

" and has been appoint red 10" tne ‘higherl post & ach
pefore the’ date of the meetlnq of the DRCe 17 ;vh‘a :
. . . . . ';:._" 'v. ' , )
4.6 - Reservation for SCs/STs S — '?“ifﬁf?,i«nz* :
Instructions have . been issued from time to gime bY the ST
ations and el

Department of personnel and Training: regarding ese

concessions. £o'.8Cs and-STs in the matter of P :
f£irmations. ~These : 1nsiructions .should.be. auly. taken "into accountg.xiﬂ

by the appointing authorities while. formulating: proposals £0X . SR
..P?omotion/confirmation for con51deration of the DECe i1 i LRk

P A R T - IV o '5;-' S
' : LN ] T ; ‘
PROCEDURE BE OBSERVED BY DEPARTMEN‘I‘AL e S

WP A PROMOT ON_COMMITTEES

a4
ental Committee should decide its own
tive assessment of ‘the sulta bility

B Each Depa
1d- be. Held- “iinless. it has: R

. method and procedure for objec
didates. .No‘intervieWS-shou

-of the can
been Spelelcally provided for in the.recruitme :
post/schice Wherniever promotion are ro. pe'made DY the method .
.of 1gelection? py DEC and the administratiVe'iministry'desires 32
1ection processs L e
Corad

that an interv1ew shouidiform part © of the se
should e made in theirecruitment rules.

necessa.. Y PIOVlSlOI’l S
. - " ‘

: ' _ Contd.'..~6/-.- R c

uF.

i

A,
b
{



..

Selection Method }

6.1.1 wWhere promotions are to be ma

prescribeu ihsthe. recruigment . rules,..

of determining the number- of officers
- out of those eligible officers in the feeder . grade.
field ui cnoice as under- with. i,,crcnce to the n

regularmvacanc1es proposed to ‘be f

P«."‘r ey

de by'selection

the DPC shall,
who will: be: ‘considered: from

wnher eof clearw,.y
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in an. officers career. should not be - regarded

- and based on strict and rigcrous selecticn pchess

- remark in-respect of 'an. officer, at

,should be fairﬂ Just and non—discraminatcry..

()

PR

(a)
_ ‘ respect of all officers: consmdered for promotion subj ec j
- %o, (c) below.~n.n;qw,_, Foas i ’Eﬁ'i
' : O L ST S SRR 5w'*.7‘",,.1iaf
The' DPC should assess the.. suitability of the’ officers for‘

Guidelines for DPOS ‘f : *'\éﬁ

e

6 14 2 At present DPCs enjoy full discrction

methods -and . proc&dures “for: obgective assessmé ‘____-
of candidates who are.te bé icongidered. by them..E "IA orderito -ensure.;’

-greater selectivity in matters of promotiéns and.. fOr-naving.mniform o
procedures for assessment by DPCS8y.: fresh guidelines ‘are*being 1 ik
prCSCfled&~~The matter had béen ‘examined :dnd the, following?broad .
guidelines are laid d0wn~to-rcgulate the aSSOSSment of'suitabilit

S OF candidates by‘DPCS; S e gl RERT T

S -" N Eu,
6 1 3 '

to dev1se their own. & °
nt., of ‘the {suitability

While merit has to- be recognised and rewarded, adVertisemen;=T
.ag:.a matter of. course,,*M

“but should“be ‘earned by ‘dint’ of. hard work;good: conduct andmresultw
epo,

oriented nerfbrmance as reflected

Government lso deSlreS tc c ‘
Wh1lc MAve rage“ may not bc;
“thersame” time,
as;"Average

6, 1 4
"Averoqc" performance,

"'

regarded as complimcntary to. the: -officer, :
should be regarded as routine and” undictinguished. It 1sfonly.@,fi -
5

performance ‘that is really ‘noteworthy which- should. entitleuanﬁ:x»
officer to recognition and suitable rewards infthe matLern ;
promotiQno : , . ; . . A“- ; N

ot

«inputs on the" basis of‘":f
‘The:- evaluation}of
Hence .~_§

6.2.1" COnfidential Rou; aire the. basts’
which assessment is. to be wade by, each DPCy:+

c-fl" »
- ".l W ‘l '

B R ECAK:
.The DPC should conSider CRs for” equal number of years*in

pEl

promOLion on the basis- of théir service: ‘record- and withi ;
v’{» &

ticular reference £0 the CRs: for5:proceeding years.:.#
However,. in d¢ases where the required qualifying service iL
_ more.than 5 yedts, the DPC .should see the record with\ﬁ*u;‘
:particular referénce’ to the CRs for the years equalétctth
required qualifying servicé. -~ (If more than one CR,has. btcléf”i
written for @ particular yeary, all the :Rs ‘for’ the'* relevan :
vear shall be COnSlOQred toget ‘

¥ g,
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‘(C') Where‘ one. or 10 ‘ ‘ heen whitten For- any l
reason during the relev Jle W
‘consider the crs of the years Pre 3

' n ‘these are.no

.fip.question.an
" ayailable the ppC should ,
. ..grade intqﬁacucunt_tp @ompl@ﬂgﬁtne_numb:: of CR&
- required”to.be considered as per’Qb) above. 1f this:
1g @lso not possibler a}}~the‘availgble crg- should

into aceount. .

S .. {d)wWhere an officer is
: . 'grade apd has €3rm
. y cphsidered py the
his works 1duc .
;agetmay_be*quen merelyY
*been-offici higher'grade.31
'1daf.mer¢1y py the overall T ,
. pe S {n the CRE - g “HE
the pasis of s X

v . ,assess’
. extra weigh
“that he has

ey
B

. ‘ (&), The DPC S o)
T ) ' gr‘ading, i 45
L . put should maké»itsJo _
S b - the entries in " pecause it has
" ghatr some times -ad ] a may be
inconsistent f'th-theggrading un
' aptribu@es.;; TR

1.

,mbnt“cénsciously a
. the remarkswof-the reporting off i o
,.;authority:aﬂd Accephd ' ity 2re ccmplcmentary. BRI A
" to eadhfbther'and,qhe A R x”
._”‘_overrulinq‘tﬁe'other; t |
.”'rea&”tgggﬁheﬁ“and theifinalfassessmen
-DPC. Do o R _ o
_ 6,242 I +he case of €2 n officer an, overall’ ading ! gl
. i . ". should be given., The-@radinnghall pe one amond () - PO ¢
Sl ?outstandingm(ii) vexry Gpod'(iii) Good” (I Average } e
. o ‘ - ) : (V) Unfi.tb .‘ . R . . : » ‘-,-, - .“v. -
S G20 T pefore wmaking the Over: ¢
, relevant years, th pPC shoud

t

(o)
R
o
3
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- -
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o overall grading assigned tO

ﬂ o ~ basis for preparation

T following prnncmples
' the panel.‘

(1

: B
the DPC and the
would form the °
ion by- DPC. -The |
ion.of
@fP%§0 i,

con51dered by
each candidate,

of the panel for promot

should be, observed xn he prepa $
: ﬂ

j N

- ‘:' ' ! ’ - :“fw :

of the'posts ‘o which}p ‘

‘nature: -and importance,o
aabench mark grademwoul,,
7. Of ~pOStS. forxqgichﬁgiﬁ_

The 1ist of candldat

‘Having reoard to tbe levels
motions are to be-made,
duties attached to the .

be:: determined for each’

oromotions are’
Group HCh. Group"
. ding)’
lnducti@n
groups,

benph mark ‘should:

N ,'."." PO Of them

‘the 1°ve1 ‘0 m
Q! GroupL'A'
the bench mark
whosé” overall gradlng

to bc made by se

&

,3700~500

the extent of ‘the:
the ©

has anﬂOVera

11

_ erﬁwathout r
4..D gach., of “them- provide
1.kq;

Group"A'

posts’ of .
wouLd be-.

number

Lectionimeth

posts upto

of. vacancies
order . Of thelx’: inter-

eference.

eqﬁa

0 excepting pro
seryvices £rom
'Good%,L“A S
is: equal 20t
be. 1nc1uded “dne,

Good'

grading

od. ﬁfﬁorgAl

=

-,E;‘ .pasts or: services £r qm 16w
3 HoWeVer, Officcrs graded

£

.n,‘,,benchmark, gra

ERRET: the original zone R

the bench mark of

J'\,

g are- made for inductlon -
groups, thebenchfmark wo }d
a8
nk..en block: ‘senior td thoseuwho Wi
and.. officers. graded*as;iVery *

«whopare,
shaafhi

Whercver promotion

# G OO.d o

.. continue Lo be'
Woulu ‘ra

K 'Outstandlng"
are ‘graded 8 ery Good
;Good?.; would rank en blockxsen;or o those
and anced in ‘the: select’ panel

graded as ‘Good'
accordingly upto the number of vacancies, officer
. samé: ‘grading- malntainlng their inter se seniority
3

e . o::t“};"
'ch are in the "1evel of-

%hé.bénqhmark grade Should‘be
NR¥ ed assh

'irifeeder post

5 respect of -, ail'
R4 3700—5000 and above
“iyery, GO0 od*: However,
‘Outstandlng would
are graded as .
: anel™- according
- with same; grad1
-'in ‘the feeder postt;-

L

| R _“ﬁul_m ik
- App01ntments rrom the' panel shall e’ made 1n;the %

Ha«

1'»

‘”aof names appearlag in Lhe panel for promotion.
e "'ﬁ

nt number of offlcers with theirequired
e. ate net’ available within ‘the’ zone of Ty
_officers with! ithe. required penchmark: willl
the /panel..an nd “for. the ' ‘unfilled vacanciee, ﬂ”‘

rity, should hold.a,. fresh ‘D.P.Co
ﬁ.officer‘,pﬁx__ pw

-Where sufflcle

: consideratlon
. e placed on

' the appointing author
‘»by considering the requlred number:

of . consxderatlon.
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«

. e

T

o remcpnT SRR




T _ jink the zone

= '-" o £ill up

el

6e30 2 (i) In promotions by select

‘Group 'A' which carry-
revised scale,.the sz/oTs offlcers,
the z¢
numnber of vacancies £or W

_ups ‘would notWLthstandlng
,included in that list prov

: ' prumocrun.jj

: In. promotlon by selectlon i
within Group igt and from Group vg!

At selection-against
made only from those

(11)

SCs/STs. officers

‘gone of con51deratlon prescrlbed vide.
(D),dated 24th December,

" & A.R.0.M. 02011 /3/16~ESEL.
Where adequate number.oﬁ; /STs. €3
within the normal fieldgof-choice,'{
times the nurbex: OF vacancies and %
within the- extended fleld of - choice
‘against the vacancies ‘reserve
sCs/sTs - obtaln on- the basis of merit
ity, on the same- bagis a% others,:le
than the number reserved £orathem,

made up by selecting candmdates of -
of - cons ideration:
'benchmark' but -, who are’ consi

(1ii) As regards promotions made

croup ‘D! posts/servxces
be drawn Up’ ‘separately 1R ad
the- reserved. vacanC1es.
within the normal:
promotion alongwith and ; adjudged
those:5Cs and . STs amongst shem,. who .
. may be ‘included in the genoral
being con51dereo for 1nclu51o
tn rrspeqtiv'\"""
respcctively fox-8Cs and.’ = $n=
will ‘be adjudged, separately*amongst
i . . - others'and, if selected,.
' separate ‘List, 1rrespect1ve o§
; ' officers. and the: 1benchniark '
b o Tf candidates from SCs/STs
‘ ' in the- aforcsalc genoral 1ist,
d for ‘them, the
these communit’

ara -a'( o

than. are. ‘reserves
select candldatcs of

Lists for
1

an ultlmate salary.. of &

or promotion s0
hlch the .select list has to e drawn

vacancies reservéd for

';shbnld
4 for thef.

1rrespective ©
dered fit for

Select Lists Of 8C

zone of conslderatlon,

select. LlSt 1nuaddition
n.in.the separa -5
-~ Hha separat ) i
‘~Eficers; belonglng to

_they. should
thpir
etermined
btaln on-the’ ba81s GE’
lesser nunmlér Qf . vacancies L

dlfference should e’ ma

SCs and STs respoctively.'

.o Preparatlon SE YearW1se panels

. ”

ions to posts/services within

5700/-‘pomo in the

who are senlor enough in.,;
as to be withln “the .

'benchmark be‘

o) posts/servlces ip Group"B'
to‘thejlowest rung in Group

and ‘8Ts will be

who' arg” ‘within, sormal

the: Department \0f Personnel
1980.’

tcavallable

r

also be cOn51dere
If’ candldates “F roft
.due regard to’ senior~j
umber of vacancies el

e,
with
sser, n

PN
.

I
o
i

e ‘dffference should be ?Z'”; N

th
thesa”communlt £ who are
of merit an SRR
promotion. Y
lc{{&,

by selection 4n Group

sCs/ST8, officers who are g
should e considered for
the,samd‘bééﬂs as” others and
are" ' Lhat ‘basis
to thoir
elect’ Lists for
Lits*+s. drawn up
thc §Cs & ‘sTs
s- and, not. alongwith
the COncerncd
4 .to ‘other’

thcmselve

e incl uded in
merlt as’ compare
by .. ‘the cadre
thcir posit;on

de up: hy

¢s in the separate Select

Ld

' not met Lor 8

numher of years.‘

8

by DPC Where they have iﬂ,

64wl

wh re for reasons bcyond control,

the DPC could not bc

- _ . held in an year(s), even .though. the acancies arose during
i © that year {oxr years), the first DPC that mtets chere aﬁter

N o | should follow the following procedurcs,

T

P

ittt rir s

: l,Contd.w;lo/éf
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8/3TS. officers’should:?’
adition to the geneftal select lists'u . T

authoritrésl;ﬁi»‘*'~
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[ 3Zc§g§f§s:. holding the ‘edrlier DPCs ST “for,:any, reason, ithe DPC
o . .. cannot meet’for the seécond: time,::the procedure of\a;

[ Lk

1

axnaena

. %f ¥+ proposed to be filled in the current year separately, -

~..1978 as:the - case may.be, should be taken into account an

» the existing dnstructions sealed cover ‘procedure is.to.b }gﬁ

: 10 ¢ ¢

(1) Detefmine the actual number of regular vacancies that
~arose in each of the previous year {s). immediately :
preceding and the actual number of regular vacancies -

C(Li) Consider in reSpect of each of the. years those'officers

" only who.would be’ within the field of choice with v e
©chelcrence . to tihe vilancies of each. year audLLlng with!.

guty
the earllest year onwards. ‘ e R '441'

Y .-‘.<.._:.x\:i.;~‘,.y, . ,(._. ( j, S

‘a
b
[}

e

. (iii) Prepare a"belect List! by-placing. the -select: list Of¢4 v
o . the ‘éarlier year, above thc one forthe next year andvfi’

catog

Comeinty

so ong -l ‘ﬁ,ﬂ SR fﬂ-" Voo o ey
t ‘.\'L * . 3 “| .
F R

.

6.4, 240 wnere a DPC has already been held in a, year further W
vacancies -arise: during the same year due to- death, resignation,

:voluntary retirement etc.. or because the vacancies were not ~h ~;Q;

intimated to ‘the DPC.due to error or'omission on-:the .part of

. the Departmert concerned, the.following procedure should beu,r‘*?
.}followed--lp. e e . s

o ...nY -.Jl» -
. ..v.,.,,,z{“n‘”, EERL

LI ,( R S ),lg,, .;‘ r 'v

(l) VacanCiea due to death; voluntary.retirement,lnew crea~ uvj;,"”‘“

sitlons, etc‘;-clearly belonging to-the category:which, 5”
f.';”, could not be forgseen 'at” the time . of placing facts and
»'tiY material before the!DPC,  ‘In" such:cases, anotherlmeeting

-o‘“of the:DPC shoulgd be heldi fors drawing up-a.panel: for«“n;'j;

‘these vacancies {fould not be:: :antigipated at the time of,

»-drawing :up, of .year-wise panels ‘may. be followed when- it
‘:\neets next. for .preparing panels 1n respect of . vacancies,
that arise in subSequent year(s) i uzxe#”s

T LS K ol LS !
oty et '.‘..f&’v"_(v-.xr »§¢§§“!

A .
. " B

o .

(1"‘In the second type of cases:- of non-reporting of vacancie
il . -due .to error.or omigsion: ‘(1.ei though'.the vacancies were
there at the time of holding -OfDPC meetingjtheyewereﬁh%

~not reported, to 1) resultsd. in: inj"s*v*~~tc'n“eaofficefsﬁ

fﬁ concerned by artificially restrictingfthe zone»ofn”%W{
con31deratlon.. The “‘wrong ‘done’‘cannot: 'be irectified. bym
_holding-a: -second. DPC or. preparing an” year~wise ‘panel.¥

*{i In:akl- such cases, a reView DEC 'should: beghelgékeeping;_

:r‘ in mind the total vacan01es ~ofithe” year, i .iﬁn

v o ‘-..‘s—w; ..A+ s ,- }:p ‘...?l.‘

6 4. 3 For the purpose of evaluating the merit oftthe officers

while preparing year-wisa panels, -£he# serutiny-of the*redordno

‘serVice of the officeru'“nould be'limlted tofthe records. that
“would” have been -avallable 1ad the ‘DPC met. at the appropriate
time - For. instance for préparihg-a-panél relating.:to the’wm‘

vacancies 0of'1978 .the ‘latést -avallable. records’ of . service:of -t
officers either upto December' 1977 ox|the - period ending-

thefsubsequent ones;, - However, 1f\on the ‘date. of the mee ing;
the DEC, depidrtmental proceedlinys: are in progress "andi¢: £

followed, such procudure should be obseived even:if. dep: rtmental
proceedlngs were not,in éxist 7V in the year to which t :
vacancy: related,.. The’ officer s-‘name.*should be kept in hej ¥
sealed cover till the prOCeedings are:- finalised i i
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‘ LI § . o
6.4.4. While promotions willube made' in the order of the con~ iy ‘ »!
solidated select list,. such promotions will have only prospectivej, ° fip |
,effect even in. cases, where the vacancies relate to earlier year@)i,$‘gu ;
] R - v ' 3 vy e (1Y ‘“ * 3_"( i’f ".:‘ AR
CT Non~§elect10n thhod’ ‘gﬁgr_”t" “,‘j" Aj; ~~§t.,\ f,;vw%ﬁ}: i

S ‘Where h promotions are o be madé. on,'non~9election' der 0
'1b*"“”:*'cardrng to 1-oru1tn . ?ules, the DPC. niol avt. make a £%§§gffﬂ}” |
comparative assessment ‘of , the records ofil., wofficers angd” itﬁibﬁ%ﬁeu%?”ﬂ’ !
TEigtror tnot yyet ‘fit. Vforn%;ﬁﬂﬁm.nx*‘ A

- promotion: on-the  basis of as

-+ should ‘be borne in mind., -»The,officers: .categorised. as”'fit‘““ﬂ ?

";SCrvants fcr’crossing the EB need not:sit- in?
., “consider. such. cases by” dirculation- of papers. i
i:con51der suchi’, cases'” on,the basis: of, up—to-date ‘records’ ofgper1,~“

 formance,: résults of ‘arWritten! test. ‘and/or'} trade«test,.ifwany,‘t

vrecommendnwhether‘the officer concerned~1s triet or"Not yet
~fit} to .crgss’ the Efficieéncy Bar.. 'Thevreview ‘of the ‘case ;o

1lyfﬁ 76Procedure to be followed by ppc in’ respect ‘of . Gove rnmeh

T P rmame oy b

i 2{)\

should categorles the officérs..as. ¥ ﬂ;uhﬁ}
sessment- ‘of itheirirecord! of“service.suxid, #ah

while considering an officer’ 'fit'; guidelines: An: parau6 Tle 43&; 9“%3'
.l’ i

should .be. ‘placed in ‘thepanel.din the: order ofitheir sen}grity,, e s
in the grade from which. prOmotions areftanb .made.¢:ﬁ,§¥ww-:§ ik ,&r
. _ _-z!) v ‘ ) —-W.g [ 3.4 ;“- .»g\v'
SR ;! IR w,nw o 3
8. Hi,Conilrmation- E : G oy b ﬁ%@raiﬁ it
LT ’ .:m“. - : N :tl' ("J‘ -,. b e e %y . $oy 0‘"3. et
T ey In the-case of,confirmatiou, the DPC(should ‘not’ determine Hnd
the" relative ‘meriti\df:officers-butiit” ‘should’ assess .the, pfficeri§‘ H";
as 'Fit!.or INot yef Fit¥ for. confirmation in their turn onfthev (AR TN RS
basis of their’ performancefln the-. post as assessed w1th re£e£3n€§§n,;-;
" to their record of;serv1ce.=»wy“., 'W«j” f ,ww‘ a.r“ﬂfﬁ 4 "'f‘; ,
S e : Pl ‘:’Tifrﬂhf','(” 337? e | SRR TR I
':Q. ‘"““Probation°:'-'.: .I“i . LR :x;'qﬁiu, *g' T B
R ‘_,In the Case of probationl the DBC "should not, determine i_ ‘jﬁ;ﬁ} ;
the relative’grading’of officers ‘but only decide- whether.they ol
should be ‘declatred td. have completed the .probation satiafactorilxs.aéuﬁx .

t If the performanct of ‘any ‘probationer “is-not satlsfactogy’ .the L ST I
DPC may .advise. whether the - period of probation should, be extendedbﬁ,%

or. whether. he’ should be discharged from servlce.rr

R T

44_ .‘.\},. tir . ‘ '
lq;_;,ﬁ*Eff1c1ency‘Barr¥e'. f- i
S T e D :

LI O roes LN TN et X ‘
L " The.DPC constituted for considering case5uof Governmenti;~‘;- .

a'meeting. but may
"The DPC:;may . P

g S b

preséribed by-«the administratiie Ministry.;. THe DFC™ mayﬂ&am f'f?fﬁ””,
f'a i ]

Government servant -Who has.been held - up at’ the EB stage on ,1; ,ﬁ‘
the due date Should«alao be done in accordance w;th the same s

procedure by”the Dpctt r.ﬂﬂ“ : “““ﬁ"‘%w
SRR

K B

.ifservants under Gloud”*ﬂ“:.hh“_jjfiﬁ RO R po '}’u Ji

L L W“*arﬁﬁ“‘n't- T8 ¥ } ’

: HAt ‘the’ t1me¢o£ conszdoratlon of . the, cases of Governmenti Ly,
servant'si £or promotioh,; details: of Government’ ‘servants intthe liELE

condideration zome" for promation .: ling” undor.thc,follewing“'i,;g

categories'’ should be spcc1f1cally “broughtttolithe rnotice” of th

;\,uolﬂibwental Promotlon CQmmittce:’falﬁ snsﬂwt'g% R

P

Y Tt

; ."&

-,-.ﬂ_‘

.

ey s Y, -

vt Lo

PO

.

‘

b o o VA b S oy e e T A tne Sh . bt 8 4o e s ai

\

\

e et

g PORRERT

et

- e tohad o R
'

b




; e “'(1)“4&0vornment servants under suspepsion: .
: ct 6f  ahom-disciplinagy

. (ii) Covernmant servants An reIpe
X proceedlngs are .pending’ oF" a‘decisien has. been taken
proceedlng : AT R
hqm.prosecution fori

"1 to inltiate«disciplinary

R hment: servents in respect” ‘of_WhOR: {7

“»'n Svpa crlminal charge 4s” pendin ox' sanckdon. for prosecution {7l

haslbeen.lssned or & decmsr n has been taken to aecord sanctiongigt,‘;
NEGH! preeeeutlonh, and . LA

(iv)- GQvernment servants aga‘nst Whom an 1nvestigationuon‘qgltu~

, 2z

serious allegatlons ofacorruption ribary .OT similarhgrave~MfmJﬁ
oF ;

[ in " misconduct 'is jprogress: either by it
departmental otherwise' SR
b r'f‘ ot ...,f
I"wamhe,p- 'snall assess the SUitabilltYh f‘the-G it
serVants comlng Within the’ purv; rv.iew 'of the: irCumstances‘mentionﬁd'
"above alongthh otheréeligible candidate without” taking’ ‘into ;5§p
cons1dtration the diséiplinary.. . case'eYTEInaI presecutfen, s
pending - or contemplated, agal nst th orthe investigation% n*q
progresss - The assessment: of the ‘DECH including 1un; fit fors hﬁ
“_promotion',':nd the grading’ Vawarded By it will be kept in ag 'Thﬁ»3
¥ i.’sgaled cover.. . The cover ., will be supersdx;béd
. "sultability ior promotmcn £ the. grad e/post of“‘“"
S ,fif:ﬁs' woo L ine respectTof YAy o T R (
the Government scrvant)‘ . Not. tp be. opened till t?e termigationg ‘
se Crlminal roseécution aga nst A
A o g S lyvcontaIn

of the’ discipllnary ca
‘The-. oroceedlngs of ther DEC need
4 sealed coven

the note ™ ﬁe flndlngs are’ contained in‘the - ‘attache!
. The authority com petent to fill ‘the' vatancy: should, be separate Y
N advised to’ £ill the vacancy dn the hlgher grade only’ ‘Th- an*smﬂ %
..ﬁfHTOfflciating capacity when .the - £indings; ¢ of the: DPC - in respect« f‘
* - the -suitability of-a: Gevexnment servant for hls promot 17,3

‘}kept i q sealed cover. '4#“

»
‘:..&‘:‘2_:. fes

2%
=4

Bt s LTS

LR~ S LAy TR, LA, 9 ~ e e—T
el it st it aatel ATy o ¥
‘ DR A Y S T

;>x,." . ,‘
a1, 3 Tbe same prOCedure outlined in para 11
e followeu by “the 'subsequent’ Departmental Promotion-c
i convened till, the-disciplinaxy case/criminal prosecl
. oor contemplated'agalnst tbe Government servant concerne

éezsrse12 1 wheré" wdverse remarks:in the Confidential Report of'

tremarr = officer concerned have not’ been c0mmunicated itorhim,. +his: e

“shouldrbe +taken, not of by “the Dl while; assessing the‘suitability i
H ‘) lk. : )

s rofTghe s officer;for promotion/conflrmation--

T e

: . . 12 2 In a ‘case where a. xec151on on the: repres éntation off
- l‘,.py wofficer. aga;nst adverse: remarks has ndt-been taken Or thei=”"
; . g tlme allowed for siubmissicn of representatiOn 45 not. OVer,&the«w
DPC may. in 'their discretlen idefer the: cbnsideration.of the case”

: ' £ ?4 m

! .
untll a dec1sion on the representation
nts have: been w1thheld or who ha,
in the time scale,. cannot be’ PV;.J
. _ considered on.that” ccount‘to be ineligible for promotionwuﬁ )

_ . to the higher, grade as ‘the' specific penalty of:.withholding W
. prOmotion has not been 1mposed on him.' The.sultability?ofsthc}.‘
Lo Co Contd...13/ e Rae

R -:'1x5.'_

13y An oﬁfieer whose increme
been rediced to,.a lower stage-
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- agt : . ; :
inﬁﬁfJE?f‘!&.' . s 13 3 2
i ‘{J E . N . K ' ' |
: . officer for promotion should Ye assessed by the-DPC @s ‘and when Gg: ~

<Ini assessing ‘the suitability

occasions :arise
the DPC" Wlll ‘take -into-. account
1moosxtlon ‘of the penalty
‘general. - service record of
‘sition: of. penalty he. should Be®
However,,
. b ofFiccr
;actually promotod du

is - suitahlc for pr

hould'

.

14.- The ! DEC S
the Department/Ministry/Office )

N .site integrity
S DPC for‘promotion/confirmation.

L

1

for- such assessment.
thc Cchumstances«

and deci

rthe -off icer.an
onsidered .suitable for prome

even where; thc DPC'conSi
omotion,

ring the currency ‘of the: penalty.
record 1n their mi

certificate In res

gs of DPCs when one ‘me

leading £0" the
in’ the light ‘of the

act. of the :impo~
tion.'” S

detg that ‘despite. the: penalty
“the ! officer: should notgbe
v .J £ ‘gmt‘l
L ' ‘; #6‘! ‘”Qn‘ S;‘{i,,;, i
nutes'a certificate that¢§%'
q-has’ rendered,the requi~ e
rec ommended :by*“the i

de whether
d the’ £

oy
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mber“is absentf
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15. Validity of the proc 'di

S i ~=foceedings of
@;be legally *valid.and cgr
""" absénce of.any -0f’ “its: member

~that. the,member'was “duly, invite

fone—reasonnsru he- other;.and therewwas~no
- exgindé Fhim, from, the- d6Yiberation of the "DPC.'and’ prov
Ehat;ithe; majority, "oF “thé members, consﬁl'}ting the Departmentals 41 8
gPrOmotion"Committee are present in th ‘meeting."P~_ S 'F
. ‘ S ) !n’ wet - K - a0t : ; "5 " "g“%.'.-. s 2!‘“
. B g 5, i
' ﬁ"'}:, b
¥
1

the Departmental

be acted"upén no
s, otHer than-
d'but he abs

REa R ’w, ._:'F‘-. N \ swi -;en;' -
Promotion Committee shall ‘
twithstanding. “tHe ¥ "
he..Chairman ‘provid ed 5
ented himself?for.#é o

deliberate attemptito. - ‘o
idedy further,

R@PESSING BND IMPLEMENTATION OF-THE RECOMMENDATION& ‘ he
‘DEPARTMENTAL PROMOTION "COMMITTEE .. .0 4 bq.~nllw
. ' Tew kg kA
_ ,Processing of recommendations of the DPc-' ! % ?§}éi${;§€&§3
¢ . 16 L lhe rccommendat ohs of the DPG ‘are- advisory .innature’ andzijé%ﬁﬂ
S , should be -Auly” aoproved by..the"appointing authority. - Before!QPe?}fﬁﬁ“
ROAY recommendations ‘are SO approved*the appointing authority: shallkﬁifg LA
Lo consult alJ concerned ‘@ “*ndlca ed-below, wzthnut Undue deggyff“gfj i
SCar | , et . ’?“"‘4‘}‘ i
j-." : 5“ e ‘.,_g }L \‘k:! {’1}‘;};&:"‘ :,‘_f.'“
: Do e L~~,e¥¢hm;mﬁ&ﬂ@:,"
Ly B LA G H B
o) mthe.chi.hetheruitvincluded.au?1w;
q’; ;~ref=rredfto'the Commission~t.*
PRI A :’-E-‘S»fﬁ?‘:‘fzi-t-'f &
i)Con ulta the.. Commission*is‘mandatbry under -’ ‘a. B
0 k3

rticle. 320(3) Lot

£he Constitution,,read with UPSC:

v B (Exemption from (onsultatiOnJuRegulations, 1958.a.However,;Jx5,=
‘a”reference may be made fielel the Regulations,'as andy whenuhut ;
“ 1’ ¢ i,‘“t, .;; ”,L”'; "4‘:(};;4,.‘ -

’\neceSSary.

(iiQThe‘Member of thc Commi ibn‘@boﬁprqsides over the DEC! ;r;. K

pecifically“ d(,olres hat-i;-thé*. CQ{I’II“iSSiOn should be VP b }\w r
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Approvalle e3e Whore the posts fall within the purview of .the. Appointrg‘
acC. ments Commlttee of: fhe Cab;net, the‘épproyal_of ACG’ ahould al\e¢
be obtainod,, : o S S =
e, fo]lowod Whon the Appointlng Authoritg

“al Procedure *‘o ©
dops not‘a_reo w1th recommeﬁdatlons ‘of DPCG“

T

19 There, mdy e eTtain occas.lon e -_inting
- auxhor £ “m : neccssarY‘to disagreawith the reoommen~
datibns‘oﬁﬁthe DPC.1~The procedure rowbe: followe A

“:‘..

[PoT

ed.. below.

s-rndlcat

A6, 4 2,"'w§no e UPSC" Fats séodiat“éa* awdths .the Dgc ihe.’ =oommenda€
'ations,of the DIC ‘sHould be treated. as;recqmmquakions of UPSC¢
If it is’so- cSnsicertd nigeEsgary by khe., appo&nting authority
Q. Mmary or disagree with the recommendations -of “ithe DPC,:the;; :’
._gbed' rob&auee For lover-ruling ithe. gecemmepdations of o
? ;£~not inCinoréLod lnfthosc\gumdekgnes)ushouid be.followed.t,

e “. X greh a3

16 4,3 “The . recommendation¢ GE thd'DIC onwwhi-
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Qpresentod should“be dealt with as,under. 1 Lt
L3 ! e A s,
3 A

st '_1‘..‘~.

belng 1ower than the,

BN
e R
%
&

..:Where thc appo:mtmg authori'E“y,
- regxdenﬁ'of “7H@ Lay does oty aGree:.,

PI ikh " thg 'recommee' .

i, rr..r{d;ations of “the ' DEC; suche .appointin g;authority.shouﬁg
Gt W;“.J,[‘indlcateJ he reddonsfon: diasagreeingand reger .the {f
e e ‘;,_ént;.re atterito the DECwEOL z:e;:ogxsiﬂeratinn. ﬁfrits‘.* p

: . ”.‘earller recommendatlohsf - In:-cdsa.-the: DPC,.IQlt

Hmearli er recommendatlops;xgiv1ng ‘also reasons,i

- suppdrt- théredf, ithe: -appointing: authprity :

*'the recommendations 2 dfi the. rea SORS ~addyced;.p
are convincing: - if that authfrity does not’ accept

‘the . rccommendatlonSAOf fhe DPC-it shall submitgthe

. papers to_the inext. higher: authority with T rits: -own,;

"*'recommendgtions, iThe:decision o hd ~

‘-u.._r.._.__._.,* .ana.ﬁhm:i. .h,.};%i@.. i:inal*

° 1
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o
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S - (b) WHern.rherg iQE:F 1uthordty iu.uho Prosldentlof
: Indla the ‘recommen StToms” of the DEC~ ~ghould be'“k{lfa

""" he«Ministén iin :Ghaxzgs., of. tho Depaxtment : St ey
’Iorvacceptanoe;o;hotherW1 e, 0 tb ¥§?Q9mmﬁndﬂ¢f“”o’ ;
oxroumstapccs 3 eg Ltate, tthes ;

3 ‘tter. again to tbg{b G e
reoon81deratlon of its: eorllorwrecommendations.
”th_ DPC rQitur’tGS itg garlkier, mecommgn tions,giving;
also reasons in support theteof—the~mat eﬁé*dhéuld roe i
placed*befor% whelMinister. for,his‘deciaion. ‘yhhe . O
aecisiOnftaken hyothe Ministe: : i
vary thc rLCPmmbndntlons of, the‘D‘C

Ty, \ AN f{m‘,« \_‘ttg

RO '~Ag;§01nt3.ng IAuthorlty-.to take deC*sien within 3 months‘ i

. X Q-:m.‘l‘... e
‘}('.‘-“l 'tr " ‘. ' .
”ﬂls $5451 X .sesfexoeptlng those which requir thqfﬂpproval Of W
: " the Appoihtméntslcommittoe of. the‘Cabinet the: appointing g¢;"

authority should take a- jecision eithar to, acqcpt ‘or - disagrcc
:g%tb the recommenda tions or th DPC w1th1n a tlmewlimit of threér;
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<+ months(from the. date of the DPC meeting or. the date of. communi=
cation of the UPSC's approVéI*tomthe~pane;, where. such -approval.
is required). ;wnere;the]apppinting authq:ityﬁproposes:to,dis-'“
. . . agree with the-redommendations, the relgVantapapers“should be
v sibmivted by the appoin%IﬁQ‘éﬁ%hb?ityﬂtQ the. next higher authos
"rify with its own recommendations -by the expiry of the period of
* ‘three: months. In those cases’‘in whichftheAUPSC 1s.agsociated” ‘
z.,wi+h»$ﬁeAD?C-and the arpd’ iy authority ;rcp:fés‘tb:disagree R
‘lwitbfthé'recommendationS-of the DPC, the. case should be forwar- - - "
fded‘to‘theLEstablishment officer in the Department of Ppersonnel: Lo
‘and Training for placing»the matter before'ﬁhe”Appointments'E < T
.Committee of the Cabinet as soon‘as.possible_apd,;in~any-case, ' -
_not later. than.three months from the date on which the validity
ﬂof&phe'panelfcqmmehces.]7~ . IR : .
AN e . . ’ . Yy . ' C o U P )
~ 16.5.2, In cases whefé“%he panélgprepared'by the DPEC. requires the
- approval of,the,A.Gwc;} proposals-therefdr alongwith.the L
recommendations of the Ministeréin-Chargé should be sent to th
Establishtment Officer pefore expiry of the same time-limit of
o three:mopihs.. . e RS R P

ppc Vigilance

“‘t;‘Impleméhtaéiéﬁ“dﬁﬂéﬁe?rédommendations of-
.“_fg'Clearance;xe.]J;“ ;;ﬁ;U'-~¢ L N

A STATLS B clearance from the: vigilance section- of “the office/
.j";A_”»’Departmentwshoﬁll;éIso:béiéﬁtained,before making acttal pro- -
TR “motion -0r cppfirmpﬁibnkdfxofficer4appr¢yedgby*DPc,t0sensureft ‘
.7 . that nQ-discibliﬁépyfprééee@ings are;pgnding'égainst?the ‘

' officer .concerned. "

Pl e

o~ T
. ¢ e,
[N e

5;3'Order“in WEicHfobmb%ibns to.be made: .

~‘73$17‘25L'%Prom6ti$ﬁsféf:whétevet,éﬁﬁéﬁioﬁléhéﬁld.as far as - .
er“intwhiqbftpeinaméé of “the officers
' s ‘rule may be necessary

iwhefé. a-large numbe:-qf'Vacanciesfa:e_td'bg £illed within-a
comparatively‘ShOft“péfinP.&vvit,is convenient and desirable to
ke puscings with due -regara to the ldcaﬁion’andfeXperience.of
the officers concerned OT where Short;te;m.vacgncies,have to be

'ﬁfi;;ed;OQ.1ocal“an§;adﬁhog basise .0 e dewend S T

-i ‘pessitile be made, in the ord
‘iappear:in thé;panel.' Exception:td thi

(. ety

T ‘."-.’I» ) . ‘i . R o eie L Y oan i . . .v ] ’ .
- Where ellglble”by_directmrecruitment and promotion . -
- . . T R

‘

- AR

‘?F17335.ﬁ51ﬁ}a-pet?ph*é“hame,is'iﬁcludéd'ip the panél for . . = :
; ' ~ippromptipputovthg:h;gﬁer3post'(to which,appoinﬁmiﬁ%”can,bé made - .
. by ‘promotion . as wel;gas.by,direct-réqnitmenthah&félso'inuthe.‘; ; P
v panex;;or‘d;rectfreCrui%ment‘to'the‘Said~highérjpo§t,”he should * .0, ..
L - be aprintéd]as“a>Qifecﬁ$recruit;o:4a34afpromdtéejrhaving~;g‘f‘iJ'
Lo . regardntqp#hg‘factfwhétherrhis'turn'foﬁ appointment :comes T
».earkier:from the qirecﬁ*récruitment'list ;‘Dr.,fro.m‘?“f:h‘e‘p'rOTﬂO’GjiOl’l7j
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17 4 1 If the panel contalns the name of a person who has gone

in the public interest

including a person who has gone on "study leave, provision ghould
be made for his regaining the tempprarily lost” senlority in the
higher grade on his return ‘to the cadre. Thereafter 'such an-
officer need not be recousiucwed DY a8 fresh DRS, .ad.any,” subse—
quently held, while heﬁCOntinues £0. be. or ‘deputation/foreign -
se*v1ce/study lLeave’ "1ond‘aa ahy . officer junior to him in the

panel 1is ‘not., requlred“to ‘pe: got consmdered by a,fresh.DPC
1rresoectivc of i tHe’

sat whethér ™ he. might: or - might ‘not’ hav“got
the Yenefit of: proforma pnomotion ‘inder the: NBR. . Thejsame Rl o
treatment. Wlll Joe given to: an’ offmcer included in the' panel'who v
. oould have been: promoted w;thln the currency of the

panel}but for
hls belng away on: xecutation.. STV

L.’?"* e H :
17 4,24 In case. the cfflcer 1s servmng on
hlS own'volitioniby- applylng 1n-rebponse “td-an advertlsement, ’f
-ne should be, required 'tg.: revert to’ his: parent ‘cadre., immediately
“when +Qus™ for promotlonh falllng whidh hlS namé 8hall be removed °
£from.:-the" panel.u Ori~hi& ‘reverting to- the parent cadre ‘after: & .
perlod ‘of two years he will have no clalm for! promotlon to- the
hlgher grade on the basig. of- that: panel., JHe should be,considered
in the normal,.course:- alongw1th ‘other. ellglble officers when'the ;
_pext- panel ig plepared angi ‘he.:shrould be: prorrioted to Fhet higher S

‘grade according.to- his? p051t10n in ‘the fresh. panel.h His““’h...»ﬁ:

senlorlty,‘ln thatt Lvent, shall be determined on the ;
of the. poémtlon assigned to him in the: fresh<panel Wik .geference~‘
to which he is promoted ta. the. higaer grade. - (If the” panel VPRI
contains the. hame:dE .an. Jeffi6Er on study. leave, he. .should be, ,”
promoted: fo the hlgher ‘post on return from: the' study ~legves’. He
should also be given Sanorlty accordlng £0 his posltion¥1n “the !
panel.anu not,pn_the—bas;s o\,the date ofi promotion). S I”

l

:an~ex~cadre post on{

e _. y J\“l “ . i

EB Cases t

17 5. The recommendatlons of the DPC in thc case of Government
servants for crossing the. EB. haggﬂtoibe con51dered byithe™ authority-
competent to pass an ordsE-Under FR, 25..+Where ‘a Government‘ua“%
servant who has been held(up at ithe’ EB stage 60 thc duerdate’ on
account of unfitness: foverass sthe™ ‘BB ‘is, allowed £0,Ccrossy ‘the. EB
at a later date, -as ‘a result ofit subsequent reviiew ‘of hisi case
by the,DEC) the ,incremsnt néxt above the EBSHALL BE: ALLOWED'] k-
TO HIM FRON THﬁ DATE :Qf sudh oxrfer: to cross EB,” whege it"i8 ﬂ*“_
PrOposed to:fix has oej'at.a hlgher stage taklng into accountp .
-"the .length! of“'crv1;e £xom the due dateé for.«¢rossing the}EB,.: !??f
the case. shOuid be rcrcrred to the ndxt higher authority forfa }
dec151on..lInstructlons regarding overruling : Bf - recommendatlon
of DFC for promotlon/conflrmatron nould apply in th;s case also.

.Sealcd Cover”basesihction aitor completiOn of disciplinary
criminal prosecutlon R s e :
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17.6e 1. 1f the-
. findings in ‘a seal 1ed covers:

~shall he opened.

- with reference to the pos;tlon ass
. kept in the sealed cover/covers an
of prii .otion of nis next: jundor:

' course and having regard to

: 17 7.1
crlmlnal prosecutlon inst

concerned should review comprehens;v

:“f“(ii>

le, as a result of the revxew,‘
to-'a-conclusdon:. in’ respect.of case

proceedlngs of a.DPC for promotlons contain,

.on the conclu51on of the dlSCi—
linary case/crlminal prosecutlon, the . sealed cover or covers
heAGovernment ‘servant 18 completely ‘
£ his promotl n will be determined :
jgned to him in the £indings
d with reference to‘the'date
19 of zuch positlon. _

f necessary, byl‘

The Government serv ¥
reverting the juniorrmost officiating person;: He may P
promoted notionally with'referenceﬁto the date of promotion

of his junior but he- will not-be allowed any arrears of pay
for the ‘period preceding the promotion.

1mposed on the Government servant.

exornelated, the due dake ©

date . of actual

17.6 2. 1f any penalty is -
as a result of the. disciplinary proceedlngs or if is found
guilty in.the criminal prosecutlon against him, the findings

‘ His case :

d cover/covers shall not be acted upon.
be considered bY the.next DFC in.the normal ..

the penalty imposed on - nim. o '

of the seale
"for promotion may

hly Réview of sealed cover cases

Tk is necessary to ensure “Ehat thé dlsclplinary case/

ituted against an y Govel
is not unduly prolonged and 2ll offorts o f;nalise exped -
riously the proceedi ngs should ke taken SO that-the“need for
keeping  the case of &’ Government servant "in a sealed cover 18

1imited to.the boarest. .minimum. The . “appointing authoritics
ely the case of a Government

servant’ whose suitability for.promotion.to ‘a higher grade ha3
been ‘kept in a sealed cover on the explry of 6 months from “the
date’of.- convening the first DEC-VW which had adjudqed Wls iuit—‘

uch a

ability ‘and. kept its’ findings‘in the -sealed covele

revxew ‘sroyld-be done . subchuently also every six months.
. hhe, rev1ow,‘shou1d, 1nter-alla, cover he followlng
asoects U?Lg, s 5 PR

SlX mont

$

(l) .The: progress made 1n thc dlsciplinary “YOCeedlngs/ﬂ,\f
criminal prosecutlon Jandr the: further_measpr’hﬂ
- . raken. to expedite thelr conpletlon.niff ﬁ‘;‘i

terial/evrdence collected in. thc

o takei @ decislon.as ‘Yo whethel thereq;.

jitiating. disc1pli ary - “;
the officer..'_

serutiny;. of. the ma

lnvestigatlons
Ermma-fao ie case forninl

3ﬁ'3715 a
'Ionlng prOsecution against

*}jactlon or: sanc

- .
<

that “there.1s no .case. for £aking actxo ", agains
ment- "servant- concerned, the ‘sealed covex. may_be opened -
may be :given, his due promotlon thh.referencc to. the posrtion ‘

assxgned to hlm by 'the DPC. FRTRRSER ORI e
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Sealed cover procedure for confirmation ;'gﬁ; :.“;.

ras should
irmation of

.4.1;,

lined in the preceding pa

17 7 2 The procedure out
dering the claim for conf

also: rc.followed in ‘consi

o an’ officer under. suspenSion etc.

Procedu-17 8. 1 1n spite of the six monthly reV1eW referred to in ;Z.t*
ere the ‘discie:

e for. - para 17.7.1. ‘above; there .may ke .some cases ‘wh o
ghe 'Government . ‘77,

a3~Eoc pXinsry- case/criminal prosecution against
sexvant, are not’ concludedieven: after’the” expiry of: two ears;

promotlon _
from the.date Of: the,meeting of the. £irst DPCy - whic ptoiginn.
its findings In respect’ of the Government. serVant Anva. sealed X IR 4
covery:i In; such a Situation the appointing ‘authority” mayng%z et :

review: the case .of the’ Government servant, prOVided:he is not

under- suspensmon, R oX COnSider ithe, deSirabilitonf gdv

d~hoc promotion keeping in View the foilowing"aspects,

Ny

-~ r'. Lo
a) Whetber the promotion of t
‘public ‘interests i .. it

b) - Whether the charccs are grave enough,to wanran,_;_”

denial’ of -promofiong: . L

cQ ‘Whethet there is.ho- likelihood of th case_ooming £o': a
conclusion in- the: nearfuture; : Tt Mfi“x
)-'Whether ‘the” delay in-the, finaliSation ‘of: proceedingSp“
‘”’departmental or-invan .court ;Of - 1aw, is not: directly,or‘
:indirectly, attributable to. the. Governmen~ﬁg : N

o concerned, ‘and o BROLE
e ) ‘Whethex. there’ is any - 1ikelihood of misuSe'of"ofﬁ b
' position ‘which“the. Government. serVant ‘may- ocCuby: -aftet .
hichrmay - ‘advérsely’ affect he;conduct

- ad-hog . promotion,
~ﬂ',of the de partmcntal case/crimina‘Lprosecution.

The av p01nting authority should also consult the.Central‘d”

Bureaw of:, Investioation and\take their views into ageount® i
' where the departmentdl: proceedings oL’ criminalwprosecutioh__
' arose out the investigations conduCted by ﬁhe Burea 7

-17 8 2, In case the - ‘appointing: authority comes to a. conclusion;é*
that it would not’ be against: +the puplic’ intégest O allow:- |
ad-hoc promotion +& %he. Government servantf his- case. éhould, d
be .placed before the next DEC held in 'the nbrmal course AP b LRI
after the- expiry “of* thei tworyears, period to decide whetheri *"

the officer. is’ Ystuitabla. for promotiqn on ad-hoc basis¢i:rit ;

;' “Where the  Governpment:servant.:is. considered for ad=hoc " i
promotion,- the D P.C.. should, make. its~assessment on’ the- basis of‘~'

the totality of the individualts ‘radord'of service. withoutﬂihthw
“taking -into account the. pcnding disciplinary case/criminalrnﬁ ?. § o
-:prosecution against himo R A RN s IR
to promote a- Government

order ‘of" promotion may. bej .. 3
“der itsclf that=-~}t ﬁ¢‘3 Tt

‘-..-1( TRETRIT

17,8. 3.. After a deClSlon is. taken
servant on.an-ad-hoc baSis, an.
_1ssued making it clear in thc o

L] ) ’
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n iS}being made on purely a

remotlon will not_confer an

t' l be "unﬁil furthe K
icated in the, orders “that. the: Government
- right o’ cancel At any “gime the “ad=hoc
nd . revert. the’ Government servant to th e
promoted, e fgﬁ-m'~.~u‘hﬁl

[T ."".'f:'"'t,‘i AR TERE N
t servant concerned is,vauittedm“
iria the merits; of. thé’case .or 'is’ 3
ﬁeratedgin the! departmentalxproceedings, £hé: ad-hoc promotion,
’eady magde may. be’ conflrmed and khe promotion;treated as il
“one: from the date of “the: .ad-hoc, Prot ' ' s
i ' LT . the’ Government servant‘
regular promotion from-a’d e

¥ romotion; with reference‘to hlS plac

DPC proceedings XKept. in the” sealed cover and £hé
date of: promotion of thé. person ranked immediately
*him.by ‘the same D -also. e’ ‘3110owed, his

and benefit of not .envisaged 1n parat

. . . . ’I-
the Government servant lS not acquitted on merits,,‘
L. ’ nal’ prOcecutlon byt purely “on - technical'grounda -and, -
overnment éither proposes - 0! ‘gake up- the matter £o 3 higher 4p~,, i
£o proceed against him’ departmentally“ r. 1£: the’ ‘Govtae 't .jt
rEme tal‘proceedings«:jffn;

'servant’is not: fully. exonerated in the depd o}
ted to him should be brought to -an ena
u‘t u{

r o ders

prom:tion -an
from which he Wa"

If~the Governmen
l*prosecution on

pC, he: would
ional promotion as,

"\*:‘f'Jthe ad=hoc: promotion granted
f. - o ’ o R RIS 1 cent
- Sealed COVer proceedure applicabme €0 officers .;: ,‘3
g d before promotion.:ﬁ;c_ f:fi" v “J;
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» = Model Calendar would depend pn the Ministries/nepﬁrtment& furnish&;g

/

" the higher grade is made., even"

o\‘incini%hgccordince with the sudgeisted Model Calendar being. prescribed - CH

T - aal

; - - L N . .
¢ .. -g : . ..
. . . - . . T L
. . . .o : -+
.

L (, " . 3 5 3

.. As alresdy pointed

the complete proposal to the| U EC with relevant ACRs, integrity cextit -
copy of Recruitment/service Rul Se seniority 1ist, penq}tz s;atement S |
and correct vacancy position, etc. ' In-accordsnce with ‘the dipection . L
contained in Cabinet Secreta}y', D,0. Letter No, DOP & T/39022/7/97-Eatt. - %:
(B), dated 19.11.1997, addre sed to all. Secretaries.po Government of .

India, while referring the D c groposals to the UPSC,. the Joint Secretery -
(Administration) of the Mini trY/Depsrtment :concerned would cextify \;v:ﬁ .

that the information and doc menit.s have been’ furnished in acco:dence ‘ i‘w‘: R
by the Department of Personnel and i -

-r

with the checkglists prescriled SN |
Training vide its O.M, Np, 22 11/5/96-Estt.(D) dated 30. 05-1985-. o i

R ;P‘l - : | . C "/‘

(*In caSes where the Jojint Secretary(Administration) is'not ﬂ; 'f . 1
concerned with the post(s) for which reference is being‘made to the - _ ‘ ‘
UPSC, the required certificate shall be granted by the Jbinﬁ SBC?QtﬁrY/‘L-

Additional Secretary concerneT‘"[; o S f S ‘?fAv(;,-‘ o
) . ) ‘ .. < t . ) ', 1

‘5. In terms of the Depa
22011/9/89-Estt. (D}, dated 17
1994) for preparation of.sele
calculate the vacancies'for r
where ACRs are written financ
where ZZRs are written calend

10 1994 (
t anel, Ministries/bepartments may l T
po ing to PPC on financlal year basis i.'“;{t"
sl year-wise snd on calendar'year basis L
r year-wise. The items of work relating )  }'":’%$

'+0 calculation of vacancies aris ng on various dates 1n the relevant TR L
Vacancy year may be compleped.strictly as ver schedule prescribed in, the ;‘”;i‘%‘
sugaested Model Calendar for intimation to UPSC/DPCs. e ._._; :]_ﬂ;g
' | SeLom s
6. _If there is. 8 need: r:f_preparing a. second and subsequent panels )"ﬁ 3ﬁ%f
for the same vacancy/panel yesr consideration of the ACRs in- such a situatio ﬁf
may be rEStricted to the year up to. which these were taken 1nto eccount o

while preparin7 the original s le~t panel. This would’ ensure application B

of a uniform vardstick with re erence "to all such select panels for the .

v i‘ ! R
.$n~ h
. T s ot iﬁ."" N :
7. In accordance with thel e: stinq instmctions, the DPC 18 required
to take into- account the existi g and clear enticipeted vecancies in Q‘J '

the' concerned gradd only., . The h in vacancies in the hiqher qrade are |
taken into account only, if an intment: has already:been made*to.thel} .
higher qrade as on the date of the DPC.. Unless actual’” appointment dn- o
irement vacancies in the hiqher'qrade RN
ama. may arise by: -appointment' aubsequently. ﬁeA

same vacaDCY/banel year.

are not teken into account ‘as the.

s, for all the r.gﬂes may be

\ of the vacancy yvear,. it 13 expedte tha {11 BVailable on the first day
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Y, EMPLOYEES’ STATE INSURANCE CORPORATION .- «
FPANCHDEEP BHAWAN| KOTLA ROAD NEW DELHI S \

No. A-33(13)-1/86-E1A - Dated 19/4/2001..-".
To, - o | | |

Shri D.N. Pegoo, : - ~ o
Regional Director ' ‘
ESI Corporation
Regional Office,

Guwahati (Assam).

Sub.:- Promotion (Adhoc)/ Semorlty in the grade of Director/ Regional
Director Gr. ‘A’ e -

Sir,

With reference to your D.O. lditer No. 43-RD/PA Cell/99/Mlsc dated
30/3/2001 on the above subject. |I am dlrected to inform that your

Tepresentation under reference has b<=en examined .and actlon taken in thlS e
regard found to be in order. - ’ : o

Yours f‘aithfuuy‘,‘

' 2| D = ”‘T
(GCJENA)‘q
JOINT DIRECTOR-I(A) -

>°° f '5‘:
For ADDL COI\/[MISSIONER(P&A) ‘
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'\so . -(f) Absence of Recruitmeny Rules.— Ad hoc

OM. No. 39021/5/83-Estt. ®) dministrative Reforms
; = , dated the 9th J s
Sions_goranents have been advised | that if there sy o) 2l Minis-

AD HOC APPOINTMENTS/PROMOTIONS a7

practice has been to give effect to amendments in the Recruitment Rules only
prospectively, except in rare cases. Hence, regular appointments/promotions
may be made in all such cases in accordance with the Recruitment Rules in
force at the time when the vacancy arises. No-ad hoc appointments/promo-
tions may be made on the grounds that the Recruitment Rules are being re-
vised or amended. : :

@) Revision of Seniority List— Another reason for making ad hoc ar-

- rangements and delaying: regular promotions is that, the seniority position of -

the officer holding the post in the feeder grade is disputed. In all such cases,
regular DPCs may be held based on the existing seniority list. In case such
disputes are pending before a Court/Tribunal, unless there is an injunc-
tion/stay order against making regular promotions, the appointing authority
may convene the DPC and make promctions on the basis of the existing
seniority list. However, while issuing the orders in such cases, it should be
stipulated that these promotions are provisional and subject to the final deci-
sion of the Court/Tribunal. Subsequently, when the directions of the
Court/Tribunal become available, a review DPC may be held and the neces-
sary adjustments made in the promotions of officers based upon the revised
seniority list. In case any of the officers provisionally promoted do not figure
in the list approved by the Review DPC, they may be reverted to the posts
held by them earlier. :

. {#v) Shortage in Direct Recruitment Quota.— Ad hoc appointments are
also made on the consideration that adequate number of qualified candidates
are hot available for filling the vacancies through the direct recruitment quota
prescribed in the Recruitment Rules. In some cases, even though the required

- number of candidates; are recommended by the Union Public Service

g -any 'G!"-‘up <A’ or Groun—tD» R

les, then they may make a reforcres b b 0. e absence ~of
i . reference to th i :

vice Commission (UPSC) for deciding the mode of recmeitmumcnotntgu thbhat cps;;t

) €n according to th i
by the UPSC. Al such appointments wi]] be trcgated a: ;(glll: ;c::ocil;;‘-l

of UPSC, powers to frame RCCruitment Rﬁ?essts thch are outside the purview

Commission/Staff Sclec}ion Commission, some of them do not join or they

join to resign thereafier. ~— - R
According to the instructions contained in this Department’s O.M. No.

24012/34/80-Estt. (B), dated the 20th February, 1981, while notifying vacan-

cies to recruiting agencies especially the SSC, the appointing authority is ex- -

pected to compute the total number of vacancies taking into consideration the
likely vacancies during the period beginning from the date of announcement
of the examination in question up to the date of announcement of the siib-
sequent examination so that the total number of posts to be kept vacant may
be very few. - )

In spite of this, if some vacancies still remain unfilled, the following
measures may be adopted:—

(a) Wherever feasible, the posts may be allowed to remain vacant until
qualified candidates become available at the next examination.

() Wherever the Recruitment Rules for the posts provide alternative
methods of recruitment, i.c., not only by the direct method but also by
transfer on deputation, efforts may be made to fill those vacancies
which cannot be held over (until candidates of next examination

- v
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r}) - D WISMHON D !
ome availabl , b ivi i iy
} bec : . c') y the _altcmah (] Btﬂ?.ock, i.e., by transfer on the expiry of the one yeax-pcﬂ'Od- If the approval'c T

ment of Personnel and Training to the continuance of the ad hoc ar-

R L vt ¥ Tt ed ‘ - Hebd

(c) However, in cases where direct reoruitment is the iho
vided in the Recruitment Rules, Ministri S myt?zbf&dg;
advised vide O.M. No. 14017/8/84-Estz, (RR), dated the 19th June,
1986, that the Rules may be amended 1o przwidc for transfer on
deputation as an alternative method to fill short-term vacancies in
the direct recrultment quota. In case the rules have mot been
amended, the Ministries/Departments may take steps to do so im-
mtg, so thabtc the s!;ortélgh: of qualificd candidates against the
ma met i ies throu S
i i forzl;ort ol o?'ls lli g the vacancies gh transfer on
" (V) Filling up of short-term vacancies.— Whenever short-term v ci
{ . X acancies
:;eo caused llay the rtgulm: incumbents proceeding on leave for 45 days or
re, study leave, deputation, etc., of less than one year duration, they may be’
filled by oﬁcgm available on an approved panel. Such a panel may be main-
tained taking into account not only the actual but also the vacancies antici-
pated over a period of 12 months in accordance with the existing
instructions/holding DPCs.  Wherever an officer is not available on an ap-
proved panel the post may be kept vacant, as far as possible.

3. Cases where ad hoc appointments can be made.— If ibed i
3 .— If the
ls,t:u::r;n?e:nd procedhurcr&: are strictly adhered to, it may be seen g:t‘:;ebx:d“:ﬁi
y cases Wi intments need i
ol gt bi;Eo neced to be made on an ad hoc basis.

(a) Where there is an injunction by 2 Court/Tribunal directing that the -

post may not be filled on a regular basis and if the final judgmient

of the Court/Tribunal is hot
of kegt vacant expected early and .the post also'cannot

- ___Jl_’)_ﬁe:le the DR quota has no
0 do not provide for filling it up on transfer or deputati
rarily and the post cannot also be?cpt vacant. fanion tempo-

(c) In short-term vacancies due to regular incnml;cnts being on

leave/deputation, etc., and where the Pposts cannot be filled as per

Para. (v) above and camot also be kept vacant.

4. Conditions for making ad hoc appointments.— In such ex f
. : —1In ceptional
mdt?:g:, _a-d hoc appointments may be resorted to w§1wt to the follow-
() The total period for which the appoi i
1 . ppointment/promotion may be
made on an ad hoc basis, will be limited to one year only. y‘l‘he
practice of giving a break periodically and appointing the same per-
son on ad hoc basis may not be permitted. In casé there are com-"

pulsions for extending any ad hoc -appointment/promotion

beyond one year, the approval of the Department of Personnel and

tbeen filled and the Recruitment-Rules— - -—

rangements beyond one year is nat received before the expiry of
the one year period, the ad hoc appointment/promotion shall auto-
matically cease on the expiry of the one year term. -

(i) If the appointment ‘proposéd to be made on an ad hoc basis in-
volves the approval of the Appointments Committee of the Cabi-
net, this may be obtained prior to the appointment/promotion being
actually made. ' '

(iif) Where ad hoc appointment is by promotion of the officer in the
feeder grade, it may be done on the basis of seniority-cum-fitness
basis even where promotion is by selection method as under—

(a) Ad hoc promotions may be made only after proper screening
by the appointing authority of the records of the officer.

(b) Only those officers who fulfil the eligibility conditions
prescribed in the Recruitment Rules should be considered for
ad hoc appointments. If, however, therc arc no eligible
officers, necessary relaxation should be obtained from the
competent authority in exceptional circumstances.

(¢) The claims of Scheduled Castes and Scheduled Tribes in ad
hoc promotions shall be considered in accordance with the
guidelines contained in the Department of Personnel and AR,
Office. Memorandum No. 36011/14/83-Estt. (SCT), dated
30-4-1983 and 30-9-1983. - .

(iv) Where ad hoc appointment by direct recruitment (which as .ex-
plained above should be very rare) is being done as a last resort, it
should be ensured that the persons appointed are those nominated

-——by-the-Employment Exchanges-concerned-and-they also-fulfil the
stipulations as to the educational qualifications/experience and the
upper age-limit prescribed in the Recruitment Rules. Where the
normal procedure for recruitment to a post is through the Employ-
ment Exchange only, there is no justification for resorting to ad hoc
appointment.

(v) Where the appointing authority is not the Ministry, the Authority
competent to approve ad hoc appointments may be decided by the
Administrative Ministries themselves. The competent authority so
authorized by the Ministry should be one level higher than the ap-
pointing authority prescribed for that post.

5. Ad boc promotions of officers whose cases are kept in sealed

covers.— Ad hoc promotions with respect to officers whose cases are kept in

a scaled cover in accordance with O.M. No. 22011/2/86-Estt. (A), dated

12-1-1988, will however, continue to be governed by these special instruc-

tions (Order 3 below). Similarly, ad hoc promotions of officers belonging to

the Central Secretariat Service (CSS) to posts of Under Secretary/Deputy

Training may be sought for at least two months in advance before

-
3
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SWAMY’S — ESTABLISHMENT AND ADMINISTRATION

Secretary ‘under the Central Staffing Scheme, will continue to be regulated
by spectal . instructions contained in O.M. No. 31/16/82-EO (MM), dated
28-81983. - - - : '

6. Reviéw-ofad hoc appoinnnazts/pmmoﬁom.;Aﬂ ad hoc appoint- -
" ments including ad hoc promotions shall be reviewed on the basis of the -

above guidelines. In exceptional circumstances, wherever such appointments
are required to be continued beyond the present term, the decision thereon
may be taken by the authority prescribed in Para. (4) (v). However, it may be
noted that the continuance of such ad hoc appointments, including ad hoc pro-
motions, will be subject to the overall

of issuc of these instructions.

Al Ministricé/Dcpanmens are requested to take action in accordancé

with the above-mentioned instructions in respect of both Secretariat as well as
non-Secretariat offices under them.

{ GI, Dept. of Per. & Trg., O.M. No. 28036/8/87-Estt. (D), dated the 30th March, 1988.]

(2) Action to fill up posts to be taken well before vacancies occur.—
Prime Minister has noticed that in a number of cases, appointments are made
ad hoc cither because Recruitment Rules have not been finalized or there has
been delay in the filling up of the posts in a regular manner. Prime Minister
has, therefore, desired that Ministries/Departments should take action to fill
up the posts in good time before vacancies actually occur in order to avoid
ad hoc appointments. In case where there is unjustifiable delay, responsibility
fo'rfht!_‘c delay should be assign
wil .

[GJ,DP. & AR, O.M. No. 28036/2/77-Estt. (D), dated the 7th Octoberx' 1977.]

3) Ad hoc appointment of Section Officers of the CSS a5 Under Se&=

retaries and equivalent posts.— Keeping in view the pressing requirements
of various Ministries/Departments and the exigencies of public service, it has
been decided, in partial modification of the instructions contained in OM,
dated 28-9-1983, to permit the Ministries/Departments to make ad hoc ap-
pointments to the posts of Under Secretaries/equivalent from among the Sec-

tion Officers of the Central Secretariat Service subject to the following
conditions:—— ' :

@ The ad hoc appointments would be ordered on the basis strictly of

existing cadrewise seniority by the Ministries/Departments control-
ling the Section Officers cadres. .

(if) No officer who has not completed the requisite approved service of
8 years as Section Officers-as on 1st July, 1989, would be ap-
pointed as ad hoc Under Secretary. )

(iify The ad hoc appointments would be made purely as a temporary
measure for a period not exceeding 3 months or until further

restrictions of one year from the datc'

ed and those responsible should be suitably dealt

AD HOC APPOINTMENTSPROMOTIONS -~ - =

i i i it is
orders, whichever 1S carlier. In case 1t C
adaypmho:al of this Dq)axm should be obtained well in advance.
i) These appointments would be subject to the outcome of the SLP.
'(N) +ng before the Supreme Court in the Union of Im and others
X Shri Amrit Lal and others. . -
vThe ad hoc appointments will not confer any pght for regulariza-
» tion of the same or for benefit such as seniority, etc.,-on :wc future
d:tc Government reserves the right to terminate the ad alz-o
pomtmcms without assigning any reason or giving notice, etc.,
the officers concemed. s o
(vi) Officers appointed on ad hoc basis should be cleared from vigi-
lance angle. . ) S ‘:'
itions mentioned above may be strictly adhcred/smtab ly in-
corpgx:a:gewegi‘f‘ g::;g orders of ad hoc appointment and copies of all the

" orders hxthisrcgardmaybemdoxsedmthisDeparmcntfotmord.

{ G.L, Dept. of Per. & Trg., OM.No. 31/6/90-EO (MM), dated d': 25th January, 1990. ]

“) Procedure to be followed when dxsci" plinary proeeedi:lgnisa‘iin’ili

ted against a Government servant officiating in 2 higher p:ds o e sher

b e aston whothr & Covemment vt st 3 Lo

Pt on D ey 1 ocedi sgnawd against him has been cogsidmd by

&mbacpmdxsc chmmn decided that the procedure outlined below

shall be followed in such cases— . v o d oe i
intment has been made pure ]

(i) :?a‘ielsfet :ns:t?r}t)?tcrmm vacancy or a leave vacancCy or if the Govern~

- ——__ment sexvant appointed to officiate until ‘further orders in any other

circumstances has Beld tiie appoiniment’ for'a pericd lessthanone

t held by
Government servant shall be _rcvertcd to the pos
31;":11:;;s:}llgstzun:ively orona rg:gular basis, when a disciplinary pro-
ceeding is initiated against him. o . .
appoi i ad hoc basis
i) Where the intment was required to be made on !
) puclyfor st e T g servant has beld
leave vacancy, r ervant
:hacca:pcgoguixcz for more than o(;xe year, ‘fta:c{v m:m:ozd p:;—t
i is jnitiated against the Governmen ed not
i?;‘elvnfxswl; ::l the post%leld by him only on the ground that discipli
pary proceeding has been initiated against him. ‘
Appropriate action in such cases will be taken depending on the outcome
of the disciplinary case. .

[G.1.,DP.T.,OM. No. 11012/9/86-Estt. (A), dated the 24th December, 1986.)

tions of officers
Special fnstructions in respect of ad hoc promo ]
who:es)cnl;se?re kept in sealed covers.— See Chapter on Promotion.

of 3 months, prior




_ -the date the post is sanctioned.

m SWAMY'S — ESTABLISHMENT AND ADMINISTRATION

e Sg?vi I;stéu,cﬂom on rept)‘rﬁng ad koc appointments to the Union Pub-
for o g mmem' fon.— I. There is no provision for approval by UPSC
fore y 8ppo t iitially made without consulting them. The objective be-

rq:;mng of ad hoc appointments to UPSC under Regulation 4-is not to
secure their concurrence to continuance of ad hoc ‘appointment beyond one

" year but to enable the Commission to discharge their constitutional responsi-

bility to bring to the notice of the Parliament, throy i
the cases in which the Government have not f;,uowedgtgetgoc:sg::tli?nalkcgov?
sion of making regular appointment through UPSC P
2. In cases in which Recruitment Rules

or officiating appointment bas been made
4%the appodi;tinfg au!tlhority must forward
of six months of such appointment, a isition itment
for regular promotion thereto or takcmsquuch otheiozcr;g;u las ma;o btch: po:i:':é
under the Recruitment Rules (including the convening -of their own IQJ%C in
cases in which the Commissipn are not to be associated).. In cases in which
RRecnn.tmcnt Rules do not exist, the appointing authority should finalize the

ecruitment Rules for the post in consultation with the Department of Person-
nel and the Commission within, say, a maximum period of six months from

already exist, after a temporary
under the provisions of Regulation
to the Commission within a period

{ G1. MHA., OM. No. 23/27/68-Ests. (B) dated ember. ;
. Dept. of Per., O.M. No. 23/51/71-Ests, (B).da.xed(gl 25th s:wﬁ%z 1 1968, read with

3. It is irregular to make temporary officiatin i ;
) r t ! g appolintments up t
z:ear u::tlgo:)t tc;n::ltg;xo:d wgeth t.llxnej Commission even th%rx,xogh the appoxi,ntr(;::;t:
continu yond a period of one year and to initiate acti

21;@ regularlete p :cpggxnunm th;st only when the officey has completed or is abzfxtt“:g
co L ear in appointment. When it'is known at the ti in-
;_nal-conmdmnon-of—{he-casc itself that-a p&'?lr.;}a:»appommcﬁfn?;%fxtlgclzt
‘or more than one year, steps should be taken without delay for making a
rr:llgular gppomtmcnt in accordance with the Recruitment Rules where such
es cx{&satt, and where no such rules exist, the appointing authorities should
ensute that the Recruitment Rules are finalized in consultation with the Com-
mxssui): n;v:‘tii:m anad ma;umum peter:iod of six months from the date the appoint-

ment action initiated soon i
ments | : on initia oon thereafter to fill the post in accordance

{ GL, M.H.A., OM. No. 2327/63-Ests. (B), dated the 26th December it
Dept. of Per., O.M. No. 23/51/71-Ests. (B), daced 1 350 s;';:ﬂ. 1972.] 1968, read with

4, InordcttocnableﬂzeComnﬁssiénmcxcmiscacloscchcck_onadhoc

pointments, the Ministries/Departm tde A
the following instructionge o 2re fequested to comply strictly with

(a) A monthly report of all ad hoc i i
4 monthly e by appointments in the pro forma pres-

@’
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(b) A six-monthly review of all ad hoc appointments in terms of Regu-
lation 4 should be made by all the Ministrics/Departments and the
results thereof reported every month to the Commission. L

. The returns arc to be submitted to the Commission by the 20th of- every

month, in respect of the appointments made during the previous month. The °
Attached and Subordinate Offices are fequired to- send their retums to the
Ministry concerned in the first week of cvery month to enable the latter to
send a consolidated return to the Commission by the due date. If there are no
such appointments in a particular month, a NIL report should be sent for that ,
month by the prescribed date to the Commission. ’

5. If the Commission find that any ad hoc appointment was not included
in the Statement, a special mention of all such cases will be made by the Com-

¥

. mission in their Ammual Report; the Ministry concemed will be required to fix

responsibility on the officer concemed for not reporting such cases.
6. The situations in which the ad koc appointments are made, may be of

two types,— . ’

(a) where the Recruitment Rules exist for the posts; and

(b) where the Recruitment Rules for the posts do not exist.
In cases falling in the first category in respect of anticipated vacancies on
account of factors like superannuation or promotion to the higher rank, the
Ministries/Departments concerned should be able to make reference to the

Commission at least 4 months prior to the date on which vacancies are
expected” to arise. Where Recruitment Rules . are available and an

- unanticipated vacancy occurs on account of factors like death, resignation or -

compulsory/voluntary retirement, and the vacancy canmot be allowed to
remain unfilléd even for a_period of 3 to 4 months, then ad hoc
promotions/appointments can be made by the Ministries/Departments, strictly
in-accordance with the Recruitment Rules_and after observing the procedure

for promotion/appointment laid down in the rules, but without consulting the
UPSC. Simultaneously with such ad hoc appointment, an indent will have to
be forwarded to UPSC for regular appointment. It is only then that it can
be ensured that ad hoc appointments are, in fact ad hoc in nature, for a
purely temporary period, till regular appointment is advised by the
Commission. :

7. In so far as the appointments in the second category are concerned,
hithertofore a view had been taken that in the absence of Recruitment Rules
laying down definite mode of recruitment for a post, the normal procedure
should be that the post is filled up by competitive selection through the Com-
mission. It bas been provided that when for some unavoidable reasons, delay

- is anticipated in finalizing the Recruitment Rules for a post, recruitment for

that post should be entrusted to the Commission as soon as the postis
sanctioned and it is decided to fill it, to enable the Commission to take neces-
sary action for filling it up by competitive selection. In accordance with
this procedure, in the absence of Recruitment Rules, the only type of regular




g KT,

- —————selecting an officer for appointmen!

i
1

. mission. In the absence of Recruitraent Rules,
transfer on deputation was not being considered and the posts were continued -
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appointment made was by open advertisement and selection through the Com-
appointment by promotion or

to be filled on ad hoc basis and with the delay in finalizing the Recruitment
Rules such ad hoc appointments continued beyond the period of onc year.

_ 8. 1t should be possible to fill such posts by transfer on deputation or by
promotion also in consultation with the Commission, even if the Recruitment

_Rules are yet to be framed. In such cases, the Ministric$/Departments should

make an immediate reference to the Comunission for deciding the mode of re-
cruitment to the post along with their suggestions. On receipt of such 2 refer-
ence, the Commission will advise on the mode of recruitment. Where the
Commission advise direct recruitment, the post will be advertised by the
Commission; where the Commission advise the filling of the post by transfer
on deputation or by promotion from lower grade or short-term contract, the .-
Ministry will take further action as per advice of the Commission and fill the.
post in consultation with the Commission accordingly. Since the appointment
by transfer/deputation/short-term contract/promotion will be made in accord-
ance with the advice given by the Commission, it will be treated as regular ap-
pointment. In other words, where Recruitment Rules have not been framed,
there shall not be any ad hoc appointment and there will only be regular ap-
pointment in consultation with the UPSC. However, simultaneously, steps to
frame Recruitment Rules should be taken by the Ministry and the rules final-
ized in consultation with the Department of Personnel and the Commission as
expeditiously as possible so that they could be made applicable to the future

vacancies. Where the Recruitment Rules provide for re-employment as 2

method of recruitment, the proposal should be made to the Commission for

! t t on re-employment basis in accordance
with the provisions of the Recruitment Kules. Re-employme

< .
Regulation may be dealt with on the lines of ad hoc appointment.” When new

posts are created and no Recruitment Rules have been framed, consultation
with the Commission is all the more necessary before appointments are made

and the Ministries always should consult the Commission before making such
appointment. )

9. When the UPSC are addressed for their concurrence in upgrading a
Group *C’ post to Group ‘B’ to which recruitment has already been made
without consulting the Commission, reference should simuitaneously be made
to them for the assessment of the suitability of the incumbent(s) of the Group

‘C’ post(s) for appointment to the upgraded Group ‘B’ post(s) and such refer- ~

ence should be accompanied by the seniority list(s) and up-to-date Character
Roll(s) of the incumbent(s) of the Group ‘C’ post(s) to enable the Commis-
sion to tender their advice.

10. (@) Administrative Ministries/Departments  should fumish the
Commission with monthly returns of all appointments made by them without
consulting the Commission, in the pro forma, by the 20th of the month

. following the month to which the returns relate. The returns should .be
~.. sent in a cogsolidated form and should indicate all appointments made in the

s

AD HOC APPOINTMENTS/PROMOTIONS . ns
Ministry/Department inchiding its Attached/Subordinats Offices and other or-
ganiza?ons, appointments in which are. within the purview of the Comumis-
sion. Even if there are no wbhappomnnmtsmqumh.Nnacpoﬂshmﬂdbe
. (b)Ahstofallappomm!smadeﬁom‘umemmm. Minis-

epartment (includi Attached and Subordinate Offices) without refer-
g ey e co-ordinating, section on the
and this list should be reviewed by

thereafter wherever necessary under the rules. The Ministries/Departments
should also intimate to the Commission the name of the officer sppointed for
the above pmposcto_cnablctthommiSSionwbmgtohxsnonce any irregu-
larityobsavedbymcminthemam:r.

<) Files relating to such appointments should pot be closed, but should
be ex(ered in the Call Book and reviewed penodxcally according to the-in-
structions in the Manual of Office 1

(d) In cases of dclay and irregularitics in the procédure mentioned above,

.rcsponsibility for such delays and jrregularitics should be fixed and suitable

action taken against officer(s) concerned.

11. Each Ministry ent should undertake a review of all appoint-
ments made under Regulation 4 (1) of the UPSC (Exemption from Consult-

reference to the Commission under the proviso to the said regulation if the ap-
: ely-tc coptinue beyond a period of six months.

(HD., OM. No. 12/9/46 Ests. doted the 24th July, 1946; G1, MHA., OM. No.

23724/63-Ests. (B), dated the 10th April, 1964, No. 23/27/68-Ests. (B), dated the 26th December,
1968; DP., O.g.)'No. 23/S1/71-Ests. (B), dated the 25th September, 1972 and Dept. of Per. &
Trg., OM. No. 39Q21/5/83-Estt (B), dated the 9th July, 1985.]

jon of returns to UPSC regarding ad hoc appointments in
Grogx? §:"“::’: ¢B’.— According to O.M. Nos. 39021/5/83-Estt. (B); dated
9-7-1985 and No. 39021/5/83-Estt. (B) dated 5.2-1986, information about ap-
pointments made against Group ‘A’ and Group ‘B’ posts.(othet than those
servi which are ifically exempted from purview of UPSC) on
purely ad hoc basis in terms of Regulation 4 of UPSC (Excruption from Con-
sultation Regulations), 1958, are required to be reported to the Commission in
the formats in this regard on monthly/half-yearly basis as under—

ormation regarding adbocappoinunzntsmdedmingthemondl
@ —chonc?obcwhmimdeachmonﬁ:.

i Information regarding musmmofalladhocappoinnnzmsmade
@ nthcenﬁfsbnmomhs&omhﬁﬁalappomnnmmmmeﬁmha

MA —15
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*  period for which such ad-hoc appointments may confitme — Ro..
" -- ports to be submitted each month. .- - ':.'-:'.'.??yr:e N Ro-
(i) Information about dd hoc appointinénts continuing beyondA one

: year — & gix-; mh!yrepotta.satthecndofwthhmcand:%lst
» 30 a3 to reach thd Commission not later than 15th of the
month following mehalf-yeax_tqwhichd:gmnhtea. A
-+ 2. The Conmission have reported in their. Anmual Reparts. that Minis-
have notbeensmdmgﬁwmcn'bed returns regularly as a
D ﬁleConnmsncnxsﬁndm'gitdifﬁc\mtomonitonhcﬁﬂlutmt
to whx:bthe.adhoc appointments are being' made by various Minis-
MDepammntswnhomconsultxngUPSCandﬂmpmod ff):wh.ichthz{m
AllMinisuiﬁ/Dcpamnmareacooxding}yadVisedtocnkmthatﬂw’m-
- turns prescribed in this regard arc sent to the Commissi i

copy being cndoxsedtothjsDcpamncnt_ o mssion regularly wn?zat

{ GL, Dept of Per. & Trg., OM. No. 39021/1/94-Estt. (B), dated the 22nd July, 1994. 1

OATH OF. ALLEGIANCE

Gy e i

All Government servants are required to an oath of allegiance to the
Constitution of India in the prescribed form the oath is also to be taken by -
all new cntrants to Government service. Conscientious objectors ta. cath-
taking may make a solcrn affirmation. iff the prescribed form given: below
(FormI). : :

2. The oath/affirmation can be made in English or Hindi-or in any
official regional language‘ with which the Government servant is conversant.

3. Full time Government sa'v;nfs‘ who are foreign mnationals, are also
required to take/make an oath/; tion in the prescribed form given below
(Form II). sietr i .o

4. The taking of oath should be included in the terms of appointment of
persons to Government service. .

(et

tained of full time Government servants who
have taken/made the prescribed oath/affirmation. Such a récord should be
maintained in'a separate for cach different grade ;of Government
sefvanfs. The cover and thg’; irst page of the register should show the grade of

5. A record should be

Government servants in réspect of whom the record of oath/affirmation is
kept in the register. A copy of the form, oath/affirmation should be pasted on
the next page, and thereafter entries may be made in the register in the form
given below (Form ITN).// -
- /

6. The cathVaffirgiation should be taken/made before the Head of Depart-
ment or Office as may be appropriate, or a Gazetted Officer who may be
authorized in this bepalf.-

[GI, MHA,, diM Nos. 139/52-Ests., dated the 31st July, 1952 and the 28th August,
1954 and 31/1/63-Ests; (A), dated the 26th December, 1963 and the 23rd March, 1964. ]

FORM I
. “L AB, dp swear/solemnly affirm that I will be faithful and bear true al-
legiance to India and to the Constitution of India as by law established, that I

will uphold Afe so yereignty and integrity of India, and that I will carry out the
ofﬁqg loyally, honestly, and with impartiality.

(So help me God)™*
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Graclke B Mdoint Director as  on 01,01, 2002

ciroulated

o
prey
711

!_ﬁ by Menorandum dat@d 25.01.20010. i

i o regards the grading of the applicantin the ACR
. i .

‘ ss “"Average’’ by the Screening COmmlffwwg the same was

“ gL dpneg in an unfair and unlawful manner. T 1s palavant to

v promoted to the post of H@gional Director Frﬂj

i ) . - . - " L e “

!i ' mention hers that all the Fespor Mesnt whi waere panelled/
. .

|

ﬁ Soreani H” comm i e w&n» i Ly
oo th@\amwlicant WES
ool
Voo candidate working as f%qzmwal Director and as quuh Was

. tolding a4 post  of auperior status and higher
onsibilities compared To fhﬁ of others although the

of pay was sams,. &3 per the decision of

Coin Shiv Kumar Sharma ¥s. Unilon of India,

i» SLR (Supreme Court) <444, in respect of of

e

T shoulder Fioher rezponsibilitiss the o 1iﬂfwon
ARz should ba treated as ohe level higher than the
arading pward&d, fAs per this decision, the applicant

also entitlied to get one - levsl

H

B I

thes 1nyfant

higher drading sihce he was shouldering

piel

f’j rasponsib iii ins sz Regional. director and ing thatg

@l &Ef”‘Goad"’ (not

duﬁraqw %ur ver, as per DOPT guidslines, fmf-the

purpossz of (rmm0140ﬁ to all‘armun T, Group TBT and

i Group ‘A’ posts, the Berch mdrk pould be ““Good® and

&1l nf:;,wr@ whoss overall grading is &Wual bo o betise
. 1

than the be ﬂrh mark (i.e. “Good”’) should be included

o in thﬁrmﬂn@l for promotion to the extent of the! numbar
of v&m&nmi@$n The Scresning Commitbes, by baing f «@rv

- Good™? 1n$?&ad of ““Good” as Eanch mark, vmolat%d th@

diP&Ctluaw of :hw DT and &x ”1Udru the appli vt f rom

N S e d B

i . s Vot . v , ' ;
! one of consideration for promotion although he holds
Lo ¢
c ) !
A '*
ho j
i
: ;
N . 3 ..
P g
S :
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e within fh“ number of vacancies

st Ty s

second position in the seniority list and was entitle

il

o be graded as ""Good® for shouldering! higher

&

3

responsibilities and sz such was

4

aone of consideration, sven on ‘“*La - footihg than

others. . - : - : ; .
i N . q
Further, ths

T instruction dated Eglﬁ“zﬁﬁﬂ prescribed for

relaxation in @ﬂb}lﬂl[}atm OWI» those SC/ST officials

WD e a&nim? gnough in the zonse

thers i

L i ch direction in the DORT

G0 2000,

1o of

sei @valug

W

in th@ m&ﬁtﬁf of promotion to SO/ST Wi

”fm wd to the position existing prior to 22,7 . 1997
,,,]

Therafore, by tThe dalte when met on 2Ll.6.2005L for

<nn94d&rﬁ:iun of regular promotion to 5 vaocarcies

WS mandﬁ”ulh for the DRG o act in sccordan

instructions dated Exlmuﬁﬂmﬁ a0 QFHJHO i Wﬂi

with the “‘QV&rag@” grading thw applicant was vary muech

the promotion :nni ..... 4 rﬂlp,u1irﬁ

ha, ShfiR,K“Me ta and otuar

. ) ) ;;
aunior to him in the seniority lis

Surprisingly the DRC held on

aular promotion of Shri R.K.Mehta

ELoilBaha to thae post of Director abt a time when

instruction cﬁt@d 3.10.2000 was very much in

The @ pll,nn% tmﬁnq senior b Sril Mehbs and
battsr &WtithmwnL as
E.10.2000 sven with ““average’ grading which was

. y
. L.
ignorad by the DEC in cl@ar Vl&l&ﬁlmﬁ of the

instructions. This apart the Respondsnt Nos. 4, 5 amd c

o< At e £t o e S W

d.

wary much within the

of the respondents that the

the said DOET order dated L Mﬂn@l

-

=
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weire also  given Ad-hoc promotionz much after! the

-

i nhe UW*F instruction dai

¢ ’3
B
<
’_b
£

.conaid@ring.th@ case of the Applicant and .luutnmw e

. - , . [l
wnpw “of Seniority list dated 25.00.202 aﬁdQDDQT

mel 5L 10, 2000 s ith

iﬂ@trumﬁimnﬁ et

s Annaexure-IX and X raf

Ao

f“ TTRSETCE

':l:ar cally den i

tmbuiVWaﬂmhmmmg

even with ““Average’’ grading of the

1994-95 to 1998-99) the

mrw:m/mmﬂ"ﬁ

se such the qu

~n

by ot

tenable 1n law. L : :

fyard o

b )

That with r

ancd 2 of, the wrsiLf statemsht, The app

4
t

e

=
{x

i

ek thers Was Gl@ﬂr di”f Sminati

wviolation of law by aning Comnithbes/OF

i
8-
E
<

deprived the applicant of his 1

i ome i o1 aihd as such he is entitled to all theirights
&3 grayﬁdifmr and ot grmund:‘tahﬁm b ﬂr@ﬁa?i B
)

par law.

33 11 of the writhen sth

T—

That wit

& and in the facts and clroums

U.& ﬁ% to be allowed with

ﬁ,
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|
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L0 Codony, Bamun imacam, Guwahi=<2l, do hereby
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e Enow e aingd T

this the dbh day of Maioch,
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EMPLOYEES' STATE INSURANCE LORPOR/\HON
“PANC HDEFP” BHAWAN KOTLA ROAD NEW DELHI

rg-

No. A- 24(14) 2/2()()2~Ll(§) o e l)aled 25.01. 2002

.--~ ';"Eﬁ"-‘- )

43 /:’MEMORANDUM

Subject: Gradatxon/Semonty List of Offlcers in the Guade of
T Regional Director Grade ‘B’ /Joint Director m the pay scale
- of Rs, 10 ODO 325-15,200/- as on 01 01. 2002 ‘

nw

A

o

llu G‘ulmon/ﬁnum(} List of Regional Dncdon (‘mdc.

‘B”Jomt Duectm as on U] 01.2002 is circulated for mfo:mation of con«.cmed_'

Oﬂmu Senmx IH ofOﬁucm against Sl No 1 to 42 has .nhmdy bccu hn.nhq(‘d '

and scnu)ni) ol the Oilum from 8I. No. 43 lo 46 are plovxslonal lhc errors

and Ul)JCL{lOIl\, if any, nmy plmsu hc mmmlcd to qus Ofﬂce wnlun 30 (ldys -

m ,"

flom the date of issue ()l this Muuo after whuh no rcplcscntanou mll bc e

r3

' cnur tained and thc Senloul) List will be tleau(l as ﬁnal

LY . "%l ‘ , iti
’ i | T’Q“—’l Sy
Encls: As above. ' B ~ (G.C. JENA) Do )
| " JOINT DIRECTOR-I(A) *
For * DIRECTOR GENERAL

p- ‘ , ‘ , A Sty
Lo, . SR _ L

Al the Oﬂ'i‘(‘«rt's_ conceryed.
All the Regicual Directyrs.
(J"l“ll'.d i n.lc/\.‘.:-p:z ‘e cgpy.
Hindi Cell for Hindi vegsion.

ey

PR SR YR SN




i

GRADATION/SENIORUIY 1, m or QFFICERS IN THE (AnRL OrF R.D. GRADE
‘BYJOINT .DlREC"I“Oh IN TLE PAY SCALE OF Rs. 10,000- 32%-15200/ AS ON.... .
N 01.01.2002.
4. :
~ 1 [8 7 INAME OF THE QUALITI | DATE | DATE OF | DATE OF | PRESENT
#" | |NO. | OFFICER S/SHRI CATION | OF | ENTRY | PROMOT:| POSTING
! | BIRTH . | ESIC ION
: SENIORITY (FINAleFD ) ' :
e IBA - 10,1042 1 28.03.62 ]01.03.91 | Dir(P&D),(Adhoc)
s | _"N RDUINWAR (ST) | , '
el TTDNPEGOO (ST THALGT 01,1048 [ 17.06.78 | 01.08.91 1., West Bengal
3. | STHOMAS 4 M.SC. 05.02.49 | 27.10.83 | 27.07.92__ | R.D., Delhi (Adhoc)
3., 1JOSC CHERIAN TB.Sc.L.LB | 19.03.55 | 02.02.87 |27.07.92 R.D. Kerala (Adhoc
RN 18.sc. [0112.57 | 02,0287 |27.07.92 | RD,, U.P. (Adhoc) .
‘ BHATTACHARIEL ' ~ : _
53 6. | ACHOCKALINGAM 1 B.Sc. 741252 1200182 | 01.1092 | J.D. HORS.
T BR.VENKATESH _ "| B.Sc. 16.01.48 1101074 | 0L11.92 |J.D., Karnataka
8. | CRNAIYA - 4 BA.LLB | 231047 [ 07.08.69 101.0293 1.D.(DE),
O L , S . I'W.BENGAL
490 TMAELIKOTTIL T™MA. 1570650 | 01.03.88 | 10,0593 | 1., NAGPUR
O 10, TV.VUAYAN ‘™M.Com. . | 01.01.49 | 30.08.68 | 21.05.93 TD(V)WZ.
a ' | ' | MUMBAI
1. | KN.MISHRA AR Se LB | 15.05.49 | 100287 | 14.0693 | JD., HQRS.
al : ' - I OFFICE,
-~ 1 12| MRAMA RAO TM.A. 15.02.46 | 03.04.87 |18.08:93 . |RD Gr'B
fi : _ | | "0 " |ORISSA"
13, _Pl\QR\\u\STAVA MSe. 128, TSATIS 118 | 23.02.94 | R.D. G B’ BITAR
¢ T4 S.C.CHAKRABORTY Tl 13.Se (01,0454 | 25,1083 }23.02.94 TDIR., W.B
{ (Hons) o . ,
T3 TRGIRL T Insc, . 101.07.50, 02. Qg 87 123.0294 - {J.DIR._HQRS.
Sto. | U ll/’\\lll\l/\NlIl/\ "B.Cam., | 08.01. 32 103,64 8 87 730294 | R.D, Gr.' B GOA
RAQ , B.(Jor.) R I
|7 RKSTURLA__ [MSe. 1051048 | 05.04.80__ | 23,0294 {J.DIR. UL,
P18 TKIN.GOVINDAN MoA(PolL) | 21.06.49 |24.10.83 1 01.03.94 IR, Gr. B, MP.
i !i?' 19, TAK.VERMA “T™M Com.. 103.04.52 { 14.04.80 | 06.07.94 Jl)IR 11QRS
e LLB. o S
fj200 TKPADMAIA B.Sc. 31.05.55 | 03.09.83 | 06.07.94 T KIC NAGAR,
2 NAMBIAR . . | ESIC HOSPITAL
i [21. | BABU VERGHESE P. TMA. 070847 [ 29.01.87  101.0.94 117 Incharge, SRO,
! - : o R ‘:?;ZJ.MBMORI‘
b3S, TAIPRAKASH I M.Sc. 5T0530 |0602.84 - | 01.15.94 | J-h..Incharge, SRO,
5 L o i T1IANE
EEY ST SUNDARARAMAN | B.Sc..Dip.-| 24.12.50 1 10.03.72 270697 | LOIR(V)(582),
o ' Lab.& CHIENNAL
. K 5 Adm. Law _ [N I [
_ SR FIANVEKAR TB.Sc. ””6[.06.53 607337727, oo 97. Imlmlg,c 2. SRO.
1 , e vt e ) P
2 (28 TRPGAITIVE TG [ MSe. 03, gﬂg 1230304 _27_,9_9._2]__,_,, Y DERT .
i 126, |CS. BALAKRISHNAN. MA(Leo) | 28.03.52 | 19.01. ‘,:_‘ _g_wg._gz_w o TIQRS. .
4,1‘ T3 I LEPATTANAIK S I MA 090253 | 27.00.87  |27.06.97. ' " CTIQRS. -
;,;;1 38 | D.LAHIR ulm e [01.01.57 | 09.01 '7 27.06.97 " llQRS
;o or.) . e s
4 35 PN NAROODIRL §\4.A_.f:f s753a9 |30 41 {27069 QRS
I G.OIERA s 20.03.54 | 21.01 27.06.97 - "1 HQRS.
Y o L)(()H 00 A R S e "
4 T TSUBRLTA MAITRA | B S¢. 12.08. 47’ 07.0 28;02.200(.) Incharge, SRO.
e ‘ , ' _ ___ e ACKPUR .
'1 R RONITE SAIKIA (S1) | B.A 01.10.59 770 37128 o.)_ 2000 ‘\(r& 13,
A B —e R s
U1 bR L RSTAD S0 T MoA. 1L 281046 | 29 T [28:02.2000 IIQRS

X

v

et L

y .
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|I\I)\ \L»IHI A (\()

1 B.Com.

e e -

4

07.03.457|

IR

?8072()()?)— . .
o L AIMEDABAD

1n

KAVISW /\N;\ FITAN
z\\/\Rl

Dip.
Comn.
SAS(Del)

IE

19.05.87

28.02.2000 |

H) lnch'u_gq SRO

M/\ROI

T.NAGE S\\'/\R/‘\ RAQ

B.Com.

01.02.45

31.12.86 .

28,02.2000

) (1 ) HQRE@

GOPAL PRASAD (SC)

M.Sc.

26.10.47

13.07.814

28.02.2000

D, HQRS. ™ 5

A K.CHAKRABORTY

M.Com.

14.07.42

23.05.77

28:02.2000.

JD.() W.B

.

"B.D. SHARMA -

1M.Sc.,
'LLB.

17.01.52

[29.00.88

28.02.2000

{1D. HQRs.

P.VASUNNI NAIR .

| B.Sc.SAS

01.0042

. 16.06.78

"1'28.02.2000

7D @), CHENNAI

| P. GURUS\‘\"_AI\"IY

TMAB.L.

15.12.44

01.08.63

ZSJOZ.ZOQO

J. D CI!kNNAl

| Dip, P
Lab.& AR N
i Admn, BN
! Law,

3
t
'
1
H

| Y MPARATE (ST

{MA.

32.10.46

28.06.79

28.02.2000

JD. HORS.

SENIORITY ( PROVISIONAL)

S

SK.GARG

‘M.Com.,

CA.

15.04.58

15.04.88

24.08.2001

1.D.(F), Hqrs.

{B.A.

171144

03.05.89

24082001

T s,

MO H.l D E[’.N .

DD. SHARMA
S MOMD.

{B.A.,
1 SAS,

ICWA

10.12.52

26.03.90

124082001

| 1.D.(F), (DMD) )

“(BA.

04.01.50

01.12.89

24.08:200]

&

: A,

1 A
;

ID. (OMD)
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@  EMPLOYERS® STATE INSURANCE CORPORATION ==
PANCHDERP BHAWAR, KOTLA ROAD, NBW DRINI-2,

Mo, S 14/ 10/ 4 /9710 1(B) : Date: 4.12

OPRESE M ”1"0]1le UM

\. )
: |
°rpa, .0 u“%

\\W/
Fubjeets ywion prescription of Lowe‘;“'m "
(AMEL! sy standards of mrrﬂuation e . ]
' > ndidates belonging to ! 30/8T . ~ o
uar‘m LeE re"ardm ' o Sl
. ‘-.s.nrauue-» '
7
S !

1 g givestsd to lovite your kind atkention to the

<~" Tndwa, Mm.Lstry of Personnel, Publiec G J.evances
e“mxmo'l & '.l‘rn.mirw Ol No. 8712/69~

i 9. 36021/10/16- B3 1. (S0T) dated

. of %he UFC Guidelines contained in !
TR Rek ¢ .\DJ dated 10.4.198¢ on the above . ;
W0 J.nim_au you b J.t_hf.l._;’_now veen declded to ?
tmnediate effeci 4 ; nr‘(aspﬂ.ovd in
I 0 nrometion ion 1’“’3&18» DEeLONg mg 3C0a/8TS
“m, 's-cw o’t"‘lowu-— qﬁx LI (686er stﬂndalds of evaluation
At e ¢ pricr %o ‘L_‘.(.,JJQ’L , . .
sy of Govh, of India, Minisg tl,y of Pers omle] Public ‘ i
& Dengiong, NOPE Affscen Memorandum No. - 36012/23/96- ' °
ey da’rmi _,;,__‘i_y__i.jr(,i{) ralating to the aboeve subject
itiy 91 Lacout detter Ne, %-11016/1/77/2000~ ;
: ,,H 2000 is jorwerdsd herewitn for 'mfoxmatlon, 1o
c,uldance ond forthoer neceucary achlous. . 3 "
‘Yhurs fai ’chfull;y, , ?
. . (”// . ‘ .
: « ( DK, CHOPRA ) |
Encl.: As above SECTLON OFFLCER I R

Copy t0z~ ‘ : s L v B '
1. ALl Regiousl % u/:]oint_Directdrs ' '

. of Sub Regionugi LEFices. :
8, Joint Direciere I(4)/Joint Director- II(A)/ L S
Jolnt Dinector] itam) Hors. 0ffice. ; )
J. Udr{Medical el hl/t*m’l Leal uupexuxtendent ESI Houpi tal s
i ‘Jdclapur/Jvtlth/Nonda/Okhma/K K. Nagar, (*hennai/ T o
' BEEY Bospital, Hagde. A
4. :-_(n)nwr-rvnnd Dgaling. Aosistants, B~I(B) qu’a. Oli‘ice. R i
5. u}_lwi"n (.opy . Y . Lo e

ba  Duand 1 1e.

“ D VN N KR | N esment e g e

/27200 %




VA '

A

b g ' No360I22306- B (Res) Vol © - |
T e e Govemnment of Indii . , '
M Ing 'M%nis(ry of Personaef, buisy “irievadices & Pensions : 1

M Bsyp v (1 EPARTMENT OF PLSONNEL & IRAINING) - . :

o b AT oy North Block, Néw Delhi
" Dated; the 3" October, 2000

AR KL Labo:

1T,
ey 0l (TR ""“'Y,“'/

C.R. y. Mo......

’

LT Y P n)u. .

URFICE MEMORANDYM -

- Subject : Reservation i promotign - Prescription o[]chr.qua]i[ying
' marks/lesser staridard of evalwation,. .

o) ‘

C The undersigned s directed ta refer 1o Dcpartny&%rsmmcf &
' Training's ‘:‘O_M..No,-l36012/;>';\,23/.26~133lt.(Res) dated 22™ July, 1997 vide which
various insttuctions o7 (he Governmen providing for Tower qualifying marks/

lesser standards of evaluation in maiters nf promoltion for candidatces belonging :
{0 the Scheduled Casies and Scheduled 11ibe

T e e - v

s had been’ withdrawn, on the basis - %
of the Supreme Courl’s judgement in the case of . Vinod Kumar Vs. Union of ;
India, - : :
6\/")" 2, The imdcrsigncd is further dirccted 1o say that the matter has been
- Teviewed, conseqinnit to whicl the fullaving proviso to Article 335 has been ‘
incarporsied . iy e Constitution Ay the Constitulion - (Bighty-Second :
(s, - Amendment) Acy, 2000:- 3 S 3 . ' }
“Provided thay nothing in this Anicle shaly prevent in making of ) ' ,
any provision in favour of (e members of (he Scheduled Casles o 3
and Scheduled Tribes, for relaxation in qualifying marks in any . o I
txamination or fowering. the Standards, of - evaluation, for - o {{;3
Teservation in matiers of: promotion 10...an)'.;f.clas‘sn.b,'c';éjflsscs,.of.i..',naf_,..i\....,...m»,g'fif‘fi{‘;;gg; i
SCIVICES Of posts in connection with the affairs of'the Unionorof = * ' F‘:
a State.” ' ' . : SR ' g
3 I bursuance of the enatding provise of Anticle 335 ol the Consl’ilu_tipn, it p{
has now been decided 1o :z..d:m:-\-‘gng_:‘_i__n_1_r_;1§q;'.zyg~g({qggflhc rclaxations/ - SRR
concessions in matters of promotion for candidaes belonging fo SCs/STs by - . o
- Way of lower qualilying marks, lesser Standards of ¢yaluation that ‘existed prior s S f;«
o 22.7,1997 and as contained in the instructions issucd by the Departinent of :;5‘;
Pcfmd"l'mining {rom time 10 (ine including OM Nol8/12/69-l£$ll.(8(;’1‘) Ty Ilf
v dated 23.12.1970, N().Z’-GULZ]/IO/?G-‘I:ZSH.GSC’!”J dated 21.1.1977 and para6.3.2 of _ ;i;i
~ihe DPT guidelines contained in Depastment of Personnel and Training's OM ‘ ‘g‘
MN0.22011/5/86-Est.(D) dated 10.4.1989. in other words, the cffect of these i
_ wReEg ORI T o | il
& -Tlo WAL, ... ... WA OFN il
Dy. No.....lz575 . Coord. b“:tmn‘ - i j
LTI

A

e

FATE,

ST

aa S momo

e

it

B e ’ ";"”‘!&' X RURGI ] T 1o

St L,

T TE aTRR e gy I

/27201 4




Siructions - would b gl the Department. of Persannel and,
Training’s OM No. 360 }7/,1’”(; Estl(Res) dm,d ks !uév 1997 bcwmcs
;mupcmuvc feom the daic ol 1ssue of this QM. (,:~:~-

- “‘M-_—_, .

4. These ordy i shall ke effoct fy respect, of sdcuwns 10 be xmdc oi of
' aflt,!' the date of j Issuc of this QM and scicrl:ons ﬂnaimd earher Sha,“ nui bc
disturhed, s , : ——— '. :

/-

""_’_——
5 Al Mpmwws/Dcparlmcn!s arc rvqurslcd ) E)nng these wtrurt:o'xs d]SO
(o mc notice of their Altached/Subor inate Ozﬁccq and Aulonomous Bodm/
'Pubhc wector Undertakj mgs uader their control for compimncc '

.! .. ‘ . 1‘
C)A,-\\,AL‘LNO{——-—"‘T“ ) ' '
» (1. Kumar)- 3
Deputy Se Uua;y to the Govcmmr’m of India’

I ' o lc!.No.Ele”ﬂ."'

1. AHMinislréc'-:/Dc;vum»wasoﬂhr(chcmmcmo[!ndm. I

B

.o Depasiment of 5. onomic Affairs (Banking Dwmov), pr Dethi
3. ‘Drpa‘tm'nw{} onrmm A!I’au ,(Imumncc Dm wn) New Df;”n

-4 Department of Pnbiu,i int »spn 03, Nrw Mm |
’ B +

Ly
R

Rr. 1‘13‘\/ B 0ard

’ . o .

G, Union Pub Lc, Servige: (‘ummm,u,nmumcmv Coutt of inam / Mecuon ;
+ Commiss sion/ Lok Sabha § .;rcruazml/m;ya Sabha $ wectetatial/ Cabinet

o “Secretaria Y Centrat Yigiltagice Lwnmsosmu/L’mafI‘,nt’s (‘c rclquak/

' ' ) rime l‘.um ster's Office/Pl anning Commzssxon, : '

7o Sl Selection € ommission, CGO a.,omph,x, Lodi Roaé NLW DP“!I.

=3

‘M““Jh)’ of NJ’M* *”mc & lmpmw*rmmt Shasw Llnwnn New
. ‘Dclm , o |
9. 'Na(mnm Comnm Ston for S(“'» & STy Loi Naya«c Blmwml,‘Pvc*.v.Dclb_i.
. : 10, N”ztmnal (om;;z“mn for ackward (la s, m t001- } Lm aji'Canm

- © Place, R.K. p uraii, M e D“.? ;




